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g
1§ faweh, 8 S[ome, 1997

1. T 3700 31) . — F=lra wown, et afufram, 1952 (1952 %1 53) %Y 6RT 15 R W& RRTH 1 W4 %7 ¥y,
et fremd, 1956 W1 AR welys w0 & forg Prefefem from s &, sefq :—

1. (1) 5= Frami = wiftger 8 6 (deA) frem, 1997 ¥
(2) A 7oy § YW ® T B v e |
2. et frem, 1956 (T8 wad wads ovemy 5 Fran sgrmn ) #, Fran 3 % v« Prefefea P o s,

"3, M F w0 B Fryfm 3 forg ordard - v wufiwr el & w0 frgfery o6t orr ot wow T w0 o o £ U
frafi & fag s #1 ata =i, —

(F) 9E F9 ¥ F9 7@ a8 ¥ fufe = & 9§ g fea @ o
(@) o€ F3ia TR & i vty fafues Qo %1 gew W e O
() 9% FH | FY 79 9 % Ty Freatate w e, —

(i) e e o1 e

(ii) sifamn % w9 A onaaRA ¥ IvEE ¥R FER 91 e T WER ¥ s Tw vz wroy w8
forer forg fafr o ity 9 avdfim €1

(iif) 15 W TRE & Fam an wrer vl % faty fawr # 9 oy uwer s e
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I P ¥ frg 4 % Tufm (2) o) Iufem (3) % W W Prefafa ot @ e, sl —
"(I1) Fraw 3 % ww (%) 4 e frd waf 5o v % o ok sw Prew % g () o ws (m A
Frfee fipeht safiRr gre vReT 1T % STR svvamde fiman s,
(3) Prry 3 % wiw () ¥ Fiffe el =aftp o enardies safimal a0 weme fra s o Pttt st
BT witveeareafe fiear smem —
(%) wfrge
(B) oy ¥ w1 g
() wftr, R
() U vy @ % 2 wye Prand, s smew Heh & v ¥ sam s e

390 framl % frav 6 & 3afrad (2) ¥ TS (F) %1 W e

IR Pl % fram 9 % v W Froafefea frm e smem, sy -

"9, wrorEra R 8 ¥ Pramor w1 ey Wi T R Saw! e w0 % fay e, —smar sit gy ¥
ooy w1 yrora R % el 3w Tt e ¥ fog, wre freger erlt o —

(%) ST wwIoTes s e ¥ fag ~ 1000 IY,
(W) =y % &7 1 e e % fau - 750 %9¢
() AR WS ¥ e & Ty - 500 ¥9Y
() STTEE WHYS T g W Sl wE & g - 300 B9T"

wﬁnﬁrtﬁmwtmmmﬁwww,mm-
"10. A T H F g A A WG AW - (1) T W A2 et [ awlins W R W

G A -
(&) feram foma ¥ fag .
wufE feror w1 ufdn 10 ¥ Ty & it ¥ 25 qY,
afe iy 10 woIR TI¢ | i ¥ g 25 ¥R
T & v §; 50 TG
=t 1flr 25 ¥R Faq | S ¥ PR 50 TR
Ty 9 omfuw ¥; 75 T4Q
ofs 4% S0 TIM TR Hfiw ¥ 100 TIY
(®) fafe wt srvmfa % fag . —
fYy feram & Tflr 10 ¥R I @ s §; 25 ¥YY
If¥ TR 10 TR T § sfrw ¥ fivey 25 R
Y B At &; 50 TI¢
w1 TfYr 25 TR TaU & aifkew & fimy 50 wER
Y sl §; 75 ¥qY
wfE 0fiy 50 woIR T @ afte ¥ fasy o v
T W arfue ¥; 75 &9Y
% i v e vy ¥ sfuw ¥ 100 TUY
() smevened wEW Y v ¥ st % g 50 TYY

(=) syvamafaal =Y god) vt % fag; TR ST
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() et foam ¥ foreme ¥ v AfusmrE, yooe

q ST ¥ g 10 T9Y
() SRR FE, TER B a1 Age whngfr & 9 w1

B forg et wemaw, Wi o ey wep %70 & foag 25 Y
(@) feer o e = F fag 10 T

() T 91 NG & AT v B 3 g et g ferea

AY 7o i Yt vy # daR o ¥ g o 3w wr =

fafly & ey w1 ot Y ok watla € & forg smafia

¥ 100 TG
() A 1 VR ¥ =T W W B T st w0 R

U woy 3R Gl e 3F syt a1 sifwenfin w0 %
Torg =it 3 v Wt fafl & orgEg v et Y e vl

¥R & g s ¥ 100 9T
(=) forelt SRS i Wh W @ FEE T # SR A R
IH AR 1 T HW W e 50 TUY,
() drer =T gty O T iR o=y sty o |
wmwmmmtm 100 9T
(3) SaEs & i) ) U ge afewl ®) aft v H
oIt e feg 5 ¥9T
(%) wr¢ o1 el v A % Ty W ufin W v W -
Wﬁqﬂ'ﬂﬁ',
(2) A BRY AR Y I At wi =Y € w1 e % i ol we ff e et wevge
T wwgfin Wt smoi

(3) vl e & srfafmr e el s wau whr Ree Wt Y W g wa wEw @ o g & W,
7. 3w Frasl % Py 12 % v W Prafafen frm ten g, sty —

12, WS et 5 Jowto B = ATEt Wk T T w1 ITAT WY A A Yooy F < o &, Frd sy
T4 4 1 T frad im R mmwﬁﬂﬂmﬁtﬂwqﬁqmﬁmmt Tt deats ol 3
e agr 36 AR T P 39 frg fean ¥,

8. 3= frmli &% frem 13 ¥ 3ufmm (7) & W = Prafafom sufmm wn s, st —

“7 wa P ¥ andi e = S wede Sifew 3@ dwdia e g Son s ot w G s v yeina v e
w0 g R ARl 3 few =) i w0 @ fEmr w1 e Y, e Siftew %t w ada @ fia T # oefy % e fer arde
B AR T et ¥ W e AR Wy weag e ande g e e

9. I i & dert W 1 % v Pttty wea st vnfya e wnem, sy —
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e 1
[Frem 4(2) ]
AT
AT r-- 1~ R R
2. BRI T A . . e
3, W R T e
B - 10 | S PP
................................................ BT T
it - 1S
TEE. . k- 2
BB . e
i 10 E k1 -~ IS
5. i srfend (Fuen BRRE S wE)
6. IITATA Tl WG (FIN RIMRGT W6 &)
7. Trafafan ¥ =mam
fafyer ey, Tifesh T, HOUF, I AHEE
8. & aTa-w ety &
B 1 e (e i 1o TR . . oo e e (T 31er W)
Frafaf setE Fa g — ,
(1) T snvamdesm Ned arfufran, 1952 ofit A frm, 1956 & Fram 3 % @y (%) & ondiF el % w9 A Fgfrr &
fog o= = ¥
() BRamamder ... o (T W &5 %1 A, gERd
H A T AW =AY HE A ¥, shefen wd) fEamfemte . L (smEfy seR L)
% T 378ty % Ty Famy som)
(3) Tr waritg atw & swar w2 W R wt i de T s AR v T8 (FYE % SR S
i) |
4. v yderdt v A ¥ iR anvardier w1 E smaRA sreita T e ¥ @ Swe g0 A T
ot anardesy i e ¥ e el stfafiEm, 1952 (1952 1 53) i fEm, 1956 % fraw 3 F e (F) & adfiE
L2EC xS (Twi T 8 % T T I ) o o w & e SW AR ¥ v A Prge w0
iR witufem 0 1 FO S
NG, . e 19 =) AR foa
TR % AW o T | fa wH/ATE W A 3 e T & T

feoqor ;. Fraw 4(3) & AT anardeT fieedt afnge Tiaga s & waus, afifs ot sw & & < wyw Franfad! gro s e
wrEEE T e ¥, wft semia g e
10, I T & vy 1 @ ¥ v R) ool @ s, st —
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TR I
(frm 8 () <fam)
.................... TR
(Wi )
THERATT — HHTUTIS
tore fegan e ¥ o gl et oo R QAT A o P N P, 1952
(1952 1 53) ¥ e ) ¥ e ® Py rr e ¥ v s ARt F e A weped | o - N wrEEE HRA % T ut
= @i arafly 3 forg i e < ¥
T RN § AR TTHR B G Ao w1 Tz T
gfeq
I TR TR
(T THR T TH)

[ 5. 5(15)/94-=mf4R]
Fror T, o ofva uE ot wemesn

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)

NOTIFICATION
New Delhi, the 8th July, 1997

G.S.R. 870(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 0f 1952), the Central
Government hereby makes the following rules furthé to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaries (Amendment) Rules, 1997.
(2) They shall come into force from the date of their publication in the Official Gazette.

2. Inthe Notaries Rules, 1956 (hereinafter referred to as the said rules), for rule 3, the following rule shall be substi-
tuted, namely :—

‘3. Qualifications for appointment as a notary. No person shall be eligible for appointment as a notary unless on the
date of the application for such appointment,—
(2) he had been practising at least for ten years as a legal practitioner, or
(b) he had been a member of the Indian Legal Service under the Central Government, or
(¢) he had been at least for ten years,—
(i) a member of Judicial Service; or
(i) held an office under the Central Government.or a State Government requiring special knowledge bf law after
) enrolment as an advocate; or
(iii) held an office in the department of Judge Advocate General or in the legal department of the armed forces.”’.

3. Inrule 4 of the said rules, for sub-rules (2) and (3), the following sub-rules shall be substituted, namely :—

“‘(2) The memorial shall be drawn by a person referred to in clause (a) of rule 3 in accordance with Form I and by a
person referred to in clauses (b) and (c) of the said rulé in accordance with Form I1. ‘

(3) The memorial of a person referred to in clause (a) of rule 3 shall be signed by the applicant and shall be counter-
signed by the following persons :— ‘

17Dt )47~ 2
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(a) a Magistrate;

(b) a Manager of a nationalised bank;

(¢) a merchant, and

(d) two prominent inhabitants of the local area within which the applicant intends to practise as a notary.’”.

4. Inrule 6 of the said rules, in sub-rule (2), clause (a) shall be omitted.
5. Forrule 9 of the said rules, the following rule shall be substituted, namely:—

9, Fees for issue and renewal of certificate of practice and extension of area. The fees for issue and renewal of
certificate of practice and extension of area shall be as under,—

(a) issue of certificate of practice—Rs. 1000;

(b) extension of area of practice—Rs. 750;

(c) renewal of certificate of practicé—Rs. 500;

(d) issue of a duplicate certificate of practice—Rs. 300.”,

6. For rule 10 of the said rules, the following rule shall be substituted, namely :—

““10. Fees payable to a notary for doing any notarial act.——(1) Every notary may charge fees not exceeding the rates
mentioned below, namely:—

(a) for noting an instrument :

if the amount of the instrument does not exceed rupees 10,000 — Rs.25
if it exceeds rupees 10,000 but does not exceed rupees 25,000 -— Rs. 50
if it exceds rupees 25,000 but does not exced rupees 50,000 — Rs. 75
if it exceds rupees 50,000 — Rs. 100

(b) for protesting an instrument :

if the amount of the instrument does not exceed rupees 10,000 — Rs. 25
if it exceeds rupees 10,000 but does not exceed rupees 25,000 — Rs. 50
if it exceeds rupees 25,000 but does not exceed rupees 50,000 — R8. 75
if it exceeds rupees 50,000 but does not exceed rupees 1,00,000 — Rs. 75
if it exceds rupees 1,00,000 — Rs. 100
(¢) for recording a declaration of payment for honour — Rs. 50
(d) duplicate protests — half the charge
of original
(e) for verifying, anthenticating, certifying or Attesting the execution of any instrument. — Rs, 10
(f) for presenting any promissory note, hundi or bill of exchange for acceptance or —- Rs. 25
payment or demanding better security.
(g) for administering oath to, or taking affidavit from any person -— Rs, 10
(h) for preparing any instrument intended to take effect in any country or place outside — Rs. 100

India in such form, and language as may conform to the law of the place where such
deed is intended to operate.
(i) for attesting or authenticating any instrument to take effect in any country or place -— Rs. 100
outside India in such form and language as may conform to the law of the place
where such deed is intended to operate.

(i) for translating and verifying the translation of any document from one language — Rs. 50
to another.
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(k) for noting and drawing up ship’s protest, protest or relating to demurrage and - Rs. 100
other commercial matters. ,
(1) for certifying copies of docurnent as true per page Copies of the original. -—Rs. 5
(m) for any other notarial act such sum as the appropriate

Government may fix from
time to time.

(2) The rates of fees to be charged by a notary shall be displayed by him in conspicuous place inside as well as ontside
his chamber or office.
(3) In addition to the above fees, a notary may charge the travelling allowance by road or by rail at the rate of rupees
five per kilometre.””.

7. Forrule 12 of the said rules, the following rule shall be substituied, namely —
**12. Seal of notary -—Every notary shall use a plain circular seal of a diameter of 5 cm. as indicated by a
drawing given below, bearing his name, the name of the areas within which he has been appointed to exercise his
functions, the registration number and the circumscription ““NOTARY"', and thie name of the Government which

8.

9.

appointed him™”

In rule 13 of the said rules, for sub-rule (7), the following sub-rule shall be substituted, namely :—

“(7) Every notice issued to a notary under this rule shall be sent to him by registered post. If any such notice
is returned unserved with an endorsement indicating that the addressee has refused to accept the notice or the notice
is not returned unserved within a period of thirty days from the date of its despatch, the notice shall be deemed to have

been duly served upon the notary,'’.

In the said rules, for Form I, the following Forms shall be substituted, namely :—
“FORM I
[See rule 4(2)]

Memorial
1. Nameoftheapplicant.......... .. ... ... .. . i i,
2. Father'sname ... ........... ..ttt
3. Dateofbirth ... .. ... e
4. Address Residence) .. .......... ... .. ..
Pin..................
Telephone. .............. Fax...................

Address (OFFICE) . .. .. ..o

Photograph
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5. Educationa] qualifications (Piease attach photocopies) . . .....................
6. Date of enrolment (Please attach photocopies) . .. ................. ... ...,
7. Practising in :

8.

Civilside: ................ .. .... e e e e
Criminal SIde & ... . e e e
B3 L 10 ¢ U
REVeNUE COUITS & .. . it ettt e e e

Whether Income-tax Assesee :

The memorial of (name of the applicant) showeth . . .. .................... (inblock letters) .. ..............

1.

2.

that the memorialist is a person eligible for appointment as a notary under the Notaries Act, 1952, and clause (a)
of rule 3 of the Notaries Rules, 1956;

that the memorialist has resides in . ... . ... i i i e i e e e e e (here
state the name of the local area or name of court where he intends to practise) and will reside for upwards
of ... (state how long);

. that the number of notaries practising in the local area is insufficient for the requirements thereof (the grounds of

the statement should be added);

. that no previous application of the memorialist has been rejected or withdrawn by him, within the preceding six

months;
The memorialist, therefore, prays that the Government be pleased to appoint and admit him as a notary under

and by virtue of the Notaries Act, 1952 (53 of 1952) and clause (a) of rule 3 of the Notaries Rules, 1956 to practise in

................ (here state the name of the local area).

Dated:................. dayof................ 19 Signature of the applicant
Name and address Profession Name and address of Signature
of signatories the firms/organisation

Note : Under rule 4(3) the memorial should be countersigned by a magistrate, 8 manager of a nationalised bank, a merchant
and two prominent inhabitants of the area where he intends to practice as a notary.

> ww

FORM II
[See rule 4(2)]
1+ T
Father'S NAIME . .. ... o e e it ittt e e
Dateof birth . ... .. . e [
Residence Address . ............. e e e Photograph

..............................................

(OFFICE) .+ o oo e e et e e et e e et

................................................
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5. Educational Qualification . . ... ... it e e
6. Date of joining Government Service. . .................... v et
7. Date of retirement . . .. ... . . e e

8. Postheld atthe time of retitement. . . . .. ... ...t

Signature

Note : Necessary proof about eligibility under rule 3(b) and (c) of the Notaries Rules, 1956 is to be attached, Rule 3(b) and
(c) are as follows —

3. Qualifications for appointment as a notary.—No person shall be eligible for appointment as a notary unless on
the date of the application for such appointment,—

(b) he had been a member of the Indian Legal Service under the Central Government, or
(¢) he had been at least for ten years;
(i) a member of Judicial Service; or

(ii) held an office under the Central Government or a State Government requiring special knowledge of law
after enrolment as an advocate;

(iii) held an office in the department of Judge Advocate General or in the legal department of the armed
forces.”’.

10. Inthe said rules, for Form TI-B the following Form shall be substituted, namely :

FORM I1-B
[See rule 8(5)]
GOVERNMENT OF ...... ...
(Emblem)
CERTIFICATE OF PRACTICE
Certifiedthat . . ... ... 0 et it Son/daughter/wife .. .. ......... ... . ivinn.. of
residentof . ....... ... ... ... . has

been appointed as a notary under the Notaries Act 1952 (53 of 1952) and is authorised to practise as such in and throughout .
.................. foraperiod of five years . .. ... . .. . e e e

Given under my hand and seal of the Governmentof . .................. this.................. dayof...........

Secretary to the Government of India/
Governmentof . ........................
(Name of the State)

[F. No. 5(15)/94-Judl.]
AJOY SINHA, Jt. Secy. and Legal Adviser

167> hfar=">

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
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( s et foverer )

¢ feedt, 31 I, 1998

. w61, P 547( 91 ). — F300 wEr, el sfufmm, 1952 (1952 %71 53) B 9T 15 R WEw Wiyl w1 W4T R 1Y,
At firem, 1956 1 3 T w0 % ferg Prafafen P i ¥, aig —
1. (1) Tt w5 il T el (dEi) Frm, 1998
(2) YT 8 MY, 1997 | Worw ¥ WAR WG |
2. e Prm, 1956 F W [-w @ Cuter g el % v e e e W@ o |

W HIE T

Wi At 39 Wi W o7 7 wht avfy % fau wiemr W & fae wivga ¥, et St sifufrm, 1952 wao s &
T (1) ¥ 3I9@S (W) % aefi7 39 ywrores sl fraronar & ety @ 4. 370(87) AR 8-7-97 BRI YR et (HHYA)
fram, 1997 § o ol w1 arafiy ¥ wE W TmaERE v s’ @ seea g i g sfufey & ey w0 %
ferg ferer framt & auetat vom & S s E YRR Y

[ €. 5(15)/94-Ff&]
Terar ey, 3T wiee

arE feroqur : — ey g w1 4, 971, 324, R 14 FG, 1956 GR0 Ty e T 4 ofR wea-wmy W wiiam e T
& (Y af e L B o 370(97) a8 YEE, 1997 TR A T On

2355 G.I1/98 6]
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MINISTRY OF LAW
(Department of Legal Avffnirs)
NONTIFICATION
New Delhi, the 31st Aogust, 1998

G.S.R. 547(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), the Central
Government hereby makes following rules further to amend the Nofaries Rules, 1956, namely (—

1. (1) These rules may be called the Notaries (Amendment) Rules, 1998.
(2) These rules shall be deemed to have come into force on the 8th day of July, 1997.
2. In the Notaries rules, 1956, in Form II-B, for the words “five years” the words “three years” shall be substituted.

Explanatory Memorandum

Every notary is authorised to practise for a period of three years from the date on which the certificate is issued to him
under sub-clause (b) of clause (1) of section 5 of the Notaries Act, 1952, However, in the Notaries (Amendment) Rules, 1997
published vide G.S.R. 370(E) dated 8-7-97, the period of “three years” has been inadvertantly mentioned as “‘five years”. To
bring the rules in tune with the principal Act, it is proposed to amend the existing rules with retrospective effect. )

[F. No. 5(15)/94-Tudl.]
SHIV PRAKASH, Addl. Secy.

Foot Note :—The principal rules were published in the official Gazette vide S.R.0. 324 dated the 14th February, 1956 and was
amended from time to time. The last such amendment was made vide G.S.R. 370(E) dated 8th July, 1997.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapurd, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054 — 1998
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fatt, =g 20 et & uare

( fafa &g faur)

stfergeT
=% faeedt, 21 e, 2000

ara. 1. 630 (30— Sy WER e Afafm, 1952 (1952 7 53) Ht
R 15 §RI Ha faadl & T &xd gY Ared (199, 1956 &1 3R 4T & &
ferq fy=fafaa fam sl 8, reia-
1. (1) o R e e 9w aed (@ g ) E, 2000 2

(2) A T99F H YHEE & aeE 9§ "7ga el

2. A w1956 @ fraw 10 ¥, U AW (1)@ @w W RefaRed 9u faq
@l TG, AT

“(1) IS N A 9t A A sFfaS BIa 7uTRa &R ga, Jeafd:-

(%) &R foma o e 59 @ fag- '
JfE forRad &Y HF 10,000 F4Y | AfqH 7 & -35/-%UY

A& TE 10,000 WY ¥ AfAE & fdbg 25,000 WA
I afrs 7 7 ‘ ~75/-AY

2016 G172000
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If& I 25,000 TIY A S & fdg 50,000 HY
q AqfeE T8 ‘ ' -110/-F4Y

Ife I8 50,000 HIY A GTﬁﬁ? & —1'1*»".0/-?6!113r

(@) R forga & e 79 & A

fE foaa @ Y9 10,000 G A AWF 7 & —55/*@@

af 718 10,000 WIY ¥ G B fg 25,000 WY

Jafdm ad ~75/-00

af& ag 25,000 W § 3fE® 8 fbq 1,00,000 WY

GECIGE AR -110/-%4Y

af& I1g 1,00,000 &Y & i & : -150/-4Y
(M) aneeumef der @t BT © AfeET ® fag ~75/-FQ
() v @ gl wfi & THR ST N

(3) i forma @ frued &1 wenfla, s,
IR I SR S & forg -15/-F0q

(@) VPR S, Ga¥ & A TR Higfa o @i
wE ® foay $@ agv0s, gt o fafvwa o= ~
TR & B iy ' -35/-%07

® frh afda o wou Ream a1 S wuy o oA
@ forg 15/-8Y

() WRA ¥ IR e 3 W e § yrdt Y & o
arafya falt forga & W wveu ok wiwT # daR
W B fow o 59 wWF 3 IR & gy @ e .
W fAw &1 yaas (el 8 -150/-RqY

(31) 9RA ¥ 9% e 3 = A wrdt A9 B g
amefa el foraa &1 U9 you iR W
AT a1 AT Y @ e St 899w :
B faff & T & orel Q¥ Aok &1 wads amafdd & -150/-HU¢

(s7) U Wl @ qud At # S s b1 A HH
3R YA AFAE BT FAUT A B Mg -75/-%4Y
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(®) Wa &1 T, S S T A IWA
3R a1 IS Aell & aR ¥ yaied A 3R

AEag B B fory ~150/-%Y
(@) oEsl H FRE B g @ ge Jfadl & v A ~5/-38qQ
T &3 @ fog ' (w7 7s),
ITH 10/-H0¢
() i 3y A ded B el ofdr S W
WEHR gl FHI-THY
W e &) s

[®1. 9. 5(64)/2000-T1.H1. ]
e IR AT, HYF wfaa 18 fafy gemeer

e w0 i~y o arE 14.2.1956 H HIOM0SM0 324 B e SAfERYfAS fhy
Y | FOTE], S WI0HI0fH0 370 (310), ARG 8.7.1997, wos10fo
547(310), AIG  31.8.1998, WOHIOM0 17(310), ARG 5.1.2000 3R
Ai0®10fR0 262 (310), T 28.3.2000 ERI HHRG fhan s e

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Department of Legal Affairs)
NOTIFICATION

New Detlhi, the 2 st July, 2000

G.S.R. 630(E).— .
(E) In exercise of the powers conferred by

section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further
to amend the Notaries Rales, 1956, namely:-

1. (1) These rules may be called the Notaries (Third
Amendment) Rules, 2000.

' (2? They shall come into force from the date of
their publicution in the Official Gazette.
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2. In the Notaries Rules, 1956, in rule 10,
rule (1), the following sub-trule shall be
namely, -

ll(l)

(a)

(b)

(c)

(a)

(e)

(£f)

(9)

for sub-

substituted,

Every notary may charge fees not exceeding
the rates mentioned below, namely,-

for noting an instrument -

if the amount of the instrument
does not exceed rupees 10,000

if it exceeds rupees 10,000
but does not exceed
rupees 25,000

if it exceeds rupees 25,000
but Joes not exceed rupees
50,000 :

if it exceeds rupees 50,000
for protesting an instrument -

if the amount of the instrument
does not exceed rupees 10,000

if it exceeds rupees 10,000 »ut
does not exceed rupees 25,000

if it exceeds rupees 25,000 but
does not exceed rupees 1,00,000

if it exceeds rupees 1,00,000

for recording a declaration of
payment for honour

duplicate protests

for verifying, authenticating
certifying or attesting the
execution of any instrument .

for presenting any promissory
note, hundi or bill of exchange
for acceptance or payment or
demanding better security

for administering oath to, or
taking affidavit from any
person

-Rs.75/-

- Rs.110/~

- Rs.150/-

- Rs.75/-

-half the
charge for
original

- Rs.15/-

- Rs.l15/-
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(h) for preparing any instrument
intended to take effect in any
country or place outside India
in such form and language as may
conform to the law of the place
where such deed is intended to

operate -R8.150/-
(1) for attesting or authenticatin§

any instrument to take effect

in any country or place outside

India in such form and language

as may conform to the law of

the place where such deed is

intended to operate -Rs.150/-
(j) for translating and verifying

the translation of any document

from one language to another ~ Rg.75/~
(x) for noting and drawing up

ship's protest, boat protest

or protest relating to demurrage

and other commercial matters -Rs.150/-
(1) for certifying copies of - Rs.5/-

documents as true copies per page

of the original « minimum
(m) for any other notarial act -~ such sum as

the appropriate
Government may
fix from time
to time".

. [F. No. 5(64)/2000-NC]
RAHM AVTAR AGRAWAL, I, Secy. and Legal Adviser

Foot Note :— The principal rules were notified, vide SRO
324 dated 14.02.1956 and subsequently amended
by GSR 370(E) dated 08.07.1997, GSR 547(E)
dated 31.08.1998, GSR 17(E) dated 05.01.2000
and GSR 262(E) dated 28.03.2000.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054
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MINISTRY OF LAW, JUSTICE & COMPANY
AFFAIRS

(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 28th March, 2000

G.S.R. 262(E).—In exercise of the powers
conferred by Section 15 of the Notaries Act, 1952 (53 of
1952), the Central Government hereby makes the
following Rules further to amend the Notaries Rules, 1956,
namely.—

1. These Rules may be called the Notaries (Second
Amendment) Rules, 2000.

2. In the Notaries Rules, 1956,—

(a) in rule 8, in sub-rule (4), for the words "three
years”, the words "five years" shall be substituted;

(b) in rule 8A, for the words "three years®, the words
"five years" shall be substituted.

[F. No. 5 (15)/94-NC]
KRISHNA KUMAR, Jt. Secy.& Legal Adviser

Note:~The Principal Rules, were notfied vide S.R.O. 324,
dated 14-2-1956 and subsequently amended by GSR 870
(E) dated 8-7-1997 and G.S.R. 17 (E) dated 5th January,
2000.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 5th January, 2000

G.S.R. 17(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further 1o amend the Notaries Rules, 1956, namely —

(1) These rules may be called the Notaries (Amendment) Rules, 2000.
(1) This shall come into force from the date of the publication in the Official Gazette.
2. In the Notaries Rules, 1956, in rule 3, sub-rule (a), the following shall be substituted, namely .—
“‘(a) aperson had been practising at least for ten years, or

(aa) aperson belonging to Scheduled Castes/Scheduled Tribes and other backward classes had been practising at
least for seven years, or

(ab) a woman who had been practising at least for scven ycars,
as a legal pactitioner, or”
[No. 5(485)/99-NC]
KRISHNA KUMAR. Jt Secy & Legal Adviser

rnted by the Manager, Govt of India Press Ring Road  Alayapur, New Delln-110004
and Pubhshed by the Controtler of Pubhications. Dethi-110054
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MINISTRY OF LAWY, JUSTICE & COMPANY AFFAIRS
(Department of Legal Affairy)
NOTIFICATION
New Delhe, the 12th March, 2001

G.S.R. 172 (E).—In exercise of the powers conferred by section 15 of the Notarics Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notares Rules, 1956, namely —

1 (1) These rules may be called the Notaries {Amendment) Rules, 2001
(2) They shall comg 1nto force on the date of their pubhcation 1n the Official Gazette

2 In the Notartes Rules, 1956, 1n rule 4, sub-rulc (2) for Form J and Form II, the following Forms shall be
substituted, namely —

‘FORM-I
MEMORIAL
[Rule4 (2))

o ok ok ke

Name of the applicant ——————
Father’s /Husband’s name

Date of Birth

Whether SC/ST/OBC/General
Address (residence)

Pin

Tclephone Fax E-Mail

Address (Office)

Pm

Telephone Fax E-Mal

PHOTOGRAPH

Lh R B




6. Educational Qualifications (Please attach attested photocopies)

7. Enrolment number & date (Please attach attested photocopies)

8. Practisingin
Civil Side
Criminal Side
Taxation
Revenue Courts

9 Whether income tax assessee

..................................................................
..................................................................
..................................................................

10. The memorial of (name of the applicant in block letters) showeth

1. that thc memonrialist is a person eligible for appointment as a notary under the Notaries Act, 1952 and clause
(a) of rule 3 of the Notaries Rules, 1956;

2. that the memorialistresidesin. ............ (here state the name of the local area or name of cotrt where he
intends to practise) and will reside forupwardsof .. ...... ... ... ... ....... (state how long);

3. that the number of notaries practising in the local arca is insufficient for the requircments thercof (the
grounds of the statement should be added);

4. that no previous application of the memorialist has been rejected or withdrawn by him, within the preceding
six months.

The memorialist, therefore, prays that the government be pleased to appoint and admit him as a notary under and
by virtue of the Notaries Act, 1952 (53 of 1952) and clause (a) of rule 3 of the Notarics Rules, 1956 to practise

M (here state the pame of the local area). ‘
Dated.. ............. dayof.. ......... 200 Signature of applicant
Name and address Profession Name and address Signaturc
of signatories of the firm/organisation with seal
1
2
3
4,
5

Note : Under rule 4(3) the memorial should be countersigned by a Magistrate, a manager of a Nationalised Bank, a merchant
and two prominent inhabijtants of the area where he intends to practise as a notary.

(FORMT)

[Rule 4(2)]
1. Name of the applicant P
2. Father’s/Husband’s name U e
3. Date of Birth e e

PHOTOGRAPH

4. Whether SC/ST/QOBC/General e
5  Address (residence) O

...............................................................
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Telephone.............. Fax................ ... EMail...... ... ——M s _—
Address (office) N S e

PIN e e e e e e e

Telephone............ SFax. ..., e E-Mail...........o...

6. Educational qualifications. ... ... .. e
7. Date of JOINing government SEIVICE . . .. ... .. . it it i e e .

B Date Of Tet eI . . e

10. Area wherc the memorialistintends to practiceas Notary . ... ... .
Dated........ dayof........ 20...... Signature of applicant

Note : Necessary proofs about eligibility under rule 3(b) and (¢) of the Notaries Ruies, 1956 is to be attached. Rule
3(b) and (c) is as follows :—

“3 Quahifications for appoinument as a notary—No person shall be eligible for appointment as a notary unless on the date
of the application for such appointment,—

@
(b) he had beena member of the Indian Legal Service under the Central Government, or

(¢) he had at lcast for len years,—
{ been a member of Judicial Servige; or

@) held an ofice under the Central Government or a State Government requiring special knowledge of law afier
enrolment as ap advocate, or

(i) held an officc in the department of Judge Advocate General or in the legal department of an armed force.”

[F. No. 5(98)2000-NC]
BRAHM AVTAR AGRAWAL, Jt. Secy.

Footnote,—The principal rules were notified, vide SRO 324 dated 14-02-1956 and subscquently amended by
GSR 370(E) dated 08-07-1997, GSR 547(E) dated 31-08-1998, GSR 17(E) dated 05-01-2000, GSR 262(E) dated

28-03-2000 and GSR 630(E) dated 21-07-2000.

Printed by the Manager, Govt of India Press, Rmg Road, Mayapuri, New Dethi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 22nd March, 2001

S.0. 260(E).— In exercise of the power conferred by section 10 of the Notaries Act, 1952 (53 of 1952), the
Central Government has removed the name of Shri Satish Chandra Gupta (Kaliyar) from the Register of Notaries and
the said removal is hereby notified in terms of sub-rule (13) of rule 13 of the Notaries Rules. 1956.

(F. No. 5(98)/96-Judl./Regd. No.-690]
MS. ZOYA HADKE, Competent Authority and Asstt. Legal Adviser.

921 Gyz0M

Printed by the Manager, Qovt of India Press, Ring Road, Mayapuri, New Delhi-110064
und Published by the Comtrollor of Publications, Delhi-110034.
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MINISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 25th June, 2001
G.8.R. 460(E).—In exercisc of the powers conferred
by section 15 of the Notaries Act, 1952 (53 of 1952), the

Central Government hereby makes the following rules fur-

ther to amend the Notaries Rules, 1956, namely :—-

1. (1) These rules may be called the Notaries (Third

Amendment) Rules, 2001,
(2) They shall come into force on the date of their
publication in the Official Gazette.

2. Inthe Notaries Rules, 1956, in the Schedule, in Column
(1), against serial number 29 relating to ‘Delhi’, in
Columns (2) and (3), for the figures “225™ and 225", the
figures “325” and “325” shall respectively be
substituted.

[F. No. 5(271)/2000-NC]
BRAHM AVTAR AGRAWAL, Jt. Secy. & Legal Adviser

Note :- The principal rules were published vide S.R.O. 324
dated the 14th February, 1956 and subsequently
amended vide G.S.R. 370 (E) dated the 8th July,
1997, G.S.R. 547 (E) dated the 31st August, 1998,
G.S.R. 17 (E) dated the 5th January, 2000, G.S.R.
262 (E) dated the 28th March, 2000, G.S.R. 630 (E)
dated the 21st July, 2000, G.S.R. 172 (E) dated the
12th March, 2001 and G.S.R. 330 (E) dated the 9th
May, 2001,

Printed by the Manager, Govt, of India Pross, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054,
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MINISTRY OF LAW AND JUSTICE
.j (Department of Legal Affairs)
New Delhi the 9th June, 03 © .-

G.S.R. 467(E).—In exercise of the powers coitierred by Sectioi 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely. — :

L (1) These rules may be called the Notaries (Amendment) Rules, 2003,
(2) They shall come into force on the date of their publication in the Official Gazétte.
2. In the Notaries Rules, 1956, in Form IIB appended thereto, for the words and brackets “Secretary to the

Government of India/Government of ................oooo.cciovvvvenn.. (Name of the State)”, the words and brackets “Joint Secretary to
the Government of India/Secretary tothe Government of ................................ (Name of the State)” shall be substituted,
[F. No. 5(187)/2003-NC]

BRAHM AVTAR AGRAWAL, Jt. Secy. & Legal Adviser

Note : The principal nules were published in the Gazette of India, vide S.R.O. 324, dated 14-2-1956 and subsequently
amendedby G.S.R. 370(E), dated 8-7-1997, G.S.R. 547(E), dated 31-8-1998, G.S.R. 17(E), dated 5-1-2000, G.SR. 262(E), dated
28-3-2000, G.S.R. 630(E), dated 21-7-2000, G.S.R. 172(E), dated 12-3-2001, G.SR. 330(E), dated 9-5-2001 and G.S.R. 460(E),
dated 25-6-2001 . . . ;

Printed by the Manager, Gowt. of Indis Prets, Ring Road, Mayapuri, New Delhi-110064
and Published by the Confroller of Publications, Delhi-110054.- « ~
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fafu o =@ waw™
( Faftr = fam)
st '
% fawelt, 24 JOE, 2006

WL, 441( 31 ). —F=1a G, el arfufaw, 1952 (1952 &1 53) T 40 15 g e nfwaE! = w6 F9
WU, TR Fra, 1956 W SR WeieA w0 % fo Frefeten fam Rt 2 o -

1. (1) 37 T o wifer A TR (q@o were) fam, 2006
(2) 4 TSI ¥ TFEH B G F 999 8 |

2. A Frm, 1956 ST Her WY U H TR TR B R e, (T4
;m)ngw!?waﬁrma}mm)uwm?wm’ .......... teereretrraae et e s ae s (79T =T

HIY) TN T AN FEE T A
[’_:h‘r. T 5 (187)/2003-T3.91.]
&, %, favaem, vfae

femur —7a frm § FLFST 324 TR 14-2-1956 BT w0 e & ofR ® WmAwLfL 370(2), A
8-7-1997, 9. WFLA. 547(30), aft@ 31-8-1998, W WHLGA. 17(37), adr@ 5-01-2000, 9. WHLAL 262(20), ad@
78-3-2000, 9. WHFLAL 630(37), T 21-7-2000, 9. WwELfA 172(30), 4@ 12-3-2001, 9 WLELRL 330( %), e
9-5-2001, H. TLELTL 460(37), AW 25-6-2001, 3R G, WHLF. 467(21) THE 9-6-2003 T HehgA KU 7 |

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION

New Delhi, the 24th July, 2006 )

G.S.R. 441 (E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952, (53 of 1952), the
{’entral Government hercby makes the following rules further to amend the Notaries Rules, 1956, namely ;-

2258 GI/2006 (1}
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t. (1) These rules may be called the Notaries (Second Amendment) Rutes, 2006.
{2} They shall come into force on the date of their publication in the Official Gazette.
2. Inthe Notaries Rules, 1956, in Form 1iB appended thereto, for the words and brackets “Joint Secretary to the
Government of India/Secretary to the Government of ..o, {Name of the State),” the words and

brackets * Additional Secretary to the Government of India/Secretary to the Government of ... {Name
of the State)” shall be substituted. :

[F.No. 5 (187)/2003-NC]
T. K VISWANATHAN, Secy.

Note : —The principal rules were published in the Gazette of India, vide No. S.R.O. 324, dated 14-02-1956 and
subsequently amended by No. G.S.R.370(E), dated 08-07-1997, No. G.S.R. 547(E), dated 31-8-1998, No. G.S.R. 17(E)}, dated
(45-01-2000, No. G.8.R. 262(E), dated 28-03-2000, No. G.§ R. 630(E), dated 21-07-2000, No. G.S.R_ 172(E), dated 12-03-2001,
No. G.S.R. 330(E), dated 09-05-2001, No. G.S.R. 460(E), dated 25-06-2001, and No. G.8.R. 467(E), dated 09-06-2003.

Printed by the Manager, Govt. of 1ndia Press, Ring Road, Mayapuri, New Dethi-110064
and Published by the Controller of Publications, Delhi-110054.
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Fftrgerr
7% fawell, 9 BT, 2007

L 73(30) —w =g W, et afufEm,

1952 (1952 T 53) T 4T 15 G WET TR o ST

w0 g, A2 frm, 1956maﬂtmﬁaﬂaﬂﬁa}m
forcrfafea e T 2, e -
1. (I)Eﬁwﬁwmﬂzﬁ(wﬁm)m 2007
21
(2)ﬁwﬁwﬁmﬁmaﬁi
2. et from, 1956 §, T8 o woi @ 4, ' o)
Hfaw, TRE WER' T B A W EgE 9, W
TR e T S | ' :

IR, wafa, gge wfm

feroqur -qaﬁm:r e % Ted § wLfem 324, Tl
14 TRad, 1956 B W fR T 8 8k
TraEEd s WAL 370(H), e

- 8 e, 1997, ML s47(an), e 31 IFTE,

1998, AL 17(3), ari@ 5 s, 2000,

wwLfa, 262(37), 9@ 28 |H, 2000,
L 630(3), TRE 21. Iod, 2000, -

wmaLf 172(%), ol 12 A4, 2001, T,

B 330(8D), arﬂtqwé 2001, TEHLFL 460(3),
ariE 25 S, 2001 SR MFLF. 467(3), THE
9 I, 2003 en WELFL 441(90), i@
24 T, 2006 B0 far e |

423 GI/2007

[®.H 5(187)/2063—11#(] .

MINISI'RY OF LAW AND JUSTICE

{Departmentof Legal Aﬂ"mrs)
NOTIFICATION

New Delhi, the Sth February, 2007 o '
G.S.R. T3(E).— Inexercise of the powers.conferred

" by Section 15 of the Notaries Act, 1952 (53 of 1952), the

Central Governmient hereby makes the following rules

" further to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be calied the Notaries
(Amendment) Rules, 2007,
{2) They shall come into force on the date of their _
publication in the Officical Gazette. )
~ 2:Inthe Notaries Rules, 1956, in Form 1B appended
thereto, for the words “Additional Secretary to the
Government of lridia® the “words “Joint Secretary o the

-Govemment of India” shall be substituted.

f [F. No. S(187)/2003-NC]
o R.RAGUPATHL, It. Secy.
Note :—The principal rules were published in the Gazette .
of India, vide number S.R.0. 324, dated |
14-02-1956 and subsequently amended by the
‘following numbers :—
(1) No.G.S.R.37(E), dated 8-7-1997,
(@ No.GSR.547(E), dated 31-8-1998,
" (3) No.G.S.R,1%E), dated 5-1-2000,
(4) No.G.S.R.262(E), dated 28-3-2000,
" (5) No.G.S.R.630(E), dated 21-7-2000,
6) No.G.SR.172(E), dated 12-3-2001, -
(7) ~ No.G.S.R 330(E), dated 9-5-2001,
 (8) No.G:S.R.460(E), dated 25-6-2001,
. (9 -No.G.S.R.467(E), dated 9-6-2003, and
(10) No.G.SR.441(E), dated 24-7-2006.

Pnnted by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller bf Publications, Delhi- 110054.
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No. 67] NEW DELHI, THURSDAY, FEBRUARY 15, 2007/MAGHA 26, 1928

fafy sir = waem
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srfergerT
+# faett, 14 WA, 2007
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(2) % To9T § THERE F ARG By s
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+ TE W 2625 e W ST B ' _ i

s

-

[ § 5(271)/2001-TFE]
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 14th February, 2007

G.S.R. 86().—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the Central
Goveriment hereby makes the following rules further to amend the Notarics Rules, 1956, namely :—

1. (1) These mies may be called the Notaries (Second Amendment) Rules, 2007,
(2) They shall come into force on the date of their publication in the Official Gavette.

2. In the Notaries Rules, 1956, in the Schedule, in column (1), against serial number 13 relating to Uttar Pradesh, in
column (3), for the figures “1,750”, the figures “2625” shall be substituted.

{F. No. 5(271)2001-NC].

R.RAGUPATHI It. Secy.

Note : The principal rules were published i the Gazette of India, Part I, Section 3, Sub-section (i} vide number S.R.O. 324,

dated the 14th February, 1956 and subsequently amended by G.S.R. 370(E), dated the 3th July, 1997, G.S.R. 547(E), dated the .

31st August, 1998, G.S.R. 17(E), dated the Sth January, 2000, G.S.R. 262(E), dated the 28th March, 2(X)0, G.S.R. 63((E), dated
the 2 Lst July, 2000, G.S.R. 172(E}), dated the 12th March, 2001, G.S.R. 33((E}, dated the 9th May, 2001, G.S.R. 460(E), dated the
25th June, 2001, G.S.R. 464(E), dated the 9th June, 2003, G.5.R. 296(E), dated the [9th May, 2006, G.5.R. 501(E), dated the
24th August, 2006 and G.5.R. 73(E}, dated the 9th February, 2007.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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[t 9. 5(271)/2001- T ]

foroqo e PRI ARG % T9A, 97 11, WUS 3, 39-Ts (i) § wfien 324, o 14 B, 1956 S WHITTE fFe
g 9 @R TR WAL 370(3), A § e, 1997, WAL, 547(0), A 31 SR, 1998, waELf
17(a7), A § WY, 2000, WAL, 262( ), R 28 W, 2000, MFLFL 630( ), TG 21 AR, 2000,
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 1st May, 2007

G.8.R. 31HE).~In exercisc of the powers conferred by Scction 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the {ollowing rules further to amend the Notarics Rules, 1956, namely :—

1. {1) These rules may be called the Notaries (Second Amendment) Rules, 2607,
(2) They shall come into foree on the date of their publication in the Official Gazette.

2 Inthe Notaries rules, 1936, in the Schedule, in column (1), against serial numbers 04 and 12 relating to Gujarat
and Rajasthan, in column (3), for the figures “625", the {igures “800”" shall respectively be substituted.

[F. No. 5271)y2001-NC]
R. RAGUPATHI, Jt. Scey.

Note :—The principal rules were published in the Gazette of India, PartIT, Section 3, Sub-section (i) vide number S.R.O. 324,
dated the 14th February, 1956 and subsequently amended by G.S.R. 370(E), dated the 8th July, 1997, G.SR. 547(E),
dated the 31st August, 1998, G.S.R. 17(E), dated the Sth January, 2000, G.S R.262(E), dated the 28th March, 2000,
G.5R. 630(E), dated the 2 1st July, 2000, G.SR. 172(E), dated the 12th March, 2001, and G.S.R. 330(E), dated the 9th
May. 2001, G.S.R. 460(E), dated the 25th June, 2001, G.S.R. 464(E), dated 9th June, 2003, G.SR. 296(E), dated the
19th May, 2006 and G.S.R. 3(1{E), dated the 24th August, 2006, G.S.R. 73(E), dated the 9th, February, 2()7 and
G.5.R. 86(E), dated the 14th February, 2007.

Prinicd by the Manager, Govl. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi 110054,
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sfgerr
: 1§ feeell, 31 SRR, 2007
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“ §. IHEE & YHONS 5 T - 8 % 39-fraw (4)¢aﬁﬂwmmw%m - I,
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25 ST, 2001, WHLF d64( ), i@ 9 57, 2003, FALHL 296(3), AE 19 T, 2006, |LFLFAL 501(a1),
AT 24 ST, 2006, WALF. 73(30), THi@ 9 wRAh, 2007, WA 86(3A), ARG 14 FEY, 2007 3R
L. 330(37), T & W, 2007 F e 9fs WAL 319(87), i@ 1 W, 2007 g R T

MINISTRY OF LAWAND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Dethi, the 31st October, 2007

GIS.R. 686(E).—In exercise of the powers conferred by Section 15 of the Notarics Act, 1952 (53 of 1952), the Ccnt;;al
Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely:— '
L. (1) These Rules may be called the Notaris (Fourth Amendment) Rules, 2007,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Notaries Rules, 1956 (hereinafter referred to as the said rules), after rule 8A, the following rules shall be
inserted] namely :—

“8B. Renewal of Certificate of Practice.—The certificate of practice issued under sub-rule (4) of rule 8 may be
renewed for a further period of five years on payment of prescribed fee. An application for renewal of Certificate

of Practice shall be submitted to the appropriate Government befdre three months from the date of expiry of its
period of validity :

Provided that the appropriate Govermment may, after considering the reasons stated in the application, relax the
condition of submission of application for renewa! of certificate of practice before the above specified period.”,

3. Inthe theduic to the said rules, in column (1),—

) against serial number 35 relating to ‘Chandigarh’, in column (2), for the figure “38”, the figure “57" shall be
substituted.

(®) against serial number S and 9 relating to ‘Kerala and Kamnataka’. in column (3), for the figures “563 and 6757, the
: i figures “845 and 1013” shall respectively be substituted.
|

. [F. No. (271 )/2000-NC]
R. RAGUPATHI, Jt. Secy.

Notg : The principal Rules were published in the Gazette of India, Part II, Scction 3, Sub-section (i) vide number
SRO 324, dated the 14th February, 1956 and subsequently amended by GSR 370(E), dated the 8th July, 1997, GSR 547(E),
dated thg31st August, 1998, GSR 17(E), dated the Sth J anuary, 2000, GSR 262(E), daied the 28th March, 2000, GSR 630(E),
dated thet21st July, 2000, GSR 172(E), dated the 12th March, 2001, GSR 330(E), dated the 9th May, 2001 GSR 460(E), dated
the 25th June, 2001 GSR 464(E), dated the 9th June, 2003, GSR 464(E), dated the 9th June, 2003, GSR 296(E), dated the
19th May, 2006, GSR 501(E), dated the 24th August, 2006, GSR 73(E), dated the 9th February, 2007, GSR 86(E), dated the
14th Febguary, 2007 and GSR 319(E), dated the 1st May, 2007 read with GSR 330(E). dated the 8th May, 2007.

|

|

1
I
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Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Deithi-110054.
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feoqor ;7@ Fam, srrma%m,qml s 3, m(x)ﬁwﬁm 324, HIﬂ'@lMW’ﬂ 1956#%{%1%?{%-
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17(47), arra 5 S, 2000, FELFL 262(30), Al 28 W, 2000, WAL 630(3), AR 21 I, 2000,
wHL 172(H), wle 12 7€, 2001, TLHLFL 330(3), G 9 7E, 2001, WAL 460¢), e 25 9,
2001, TAFLF. 464(3), WG 9 S, 2003, WHLF 296(N), @ 19 wE, 2006, WAL 501(3), a6
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AL 330(37), aHrE 8 W, 2007 Ty vfsw maLfL 319(3) T 1 nﬁ 2007 & TACH 686(30),
TrE 31 SRR, 2007 G weifa fee g a1

MINISTRY OF LAW AND JUSTICE
.(Department of Legal Affairs)
* NOTIFICATION
New Delhl, the 23rd January, 2008

G S.R. 51(E)—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the Cemral
Government hereby makes the followmg rules further to amend the Notaries Rules, 1956, namely —

238 GII2008 _ ‘ (i
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I. (1) These Rules may be called the Notaries { Amendment) Rutes, 2008. _
{2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Notaries Rules, 1956, in the Schedule, in column (1), against serial numbers § and 11 relating to
‘Maharashtra and Punjab’, in column (2), for the figures ‘875 and 638", the ﬁgures “1313 and 95‘7” shall respectively be
substituted.

[F.No. 5(271)2000-NC]
R.RAGUPATHL, Jt. Secy.

NOTE: The principal Rules were published in the Gazette of India, Part I, 'Section 3, Sub-section (i) vide number

S.R.0. 324, dated the 14th February, 1956 and subsequently amended by G.S.R. 370(E), dated the 8th Juty, 1997,

. G.5.R. 547(E), dated the 3 [st August, 1998, G.S.R. 17(E), dated the 5th January, 2000, G.S.R, 262(E), dated the
28th March, 2000, G.S.R. 630(E), dated the 21st July, 2000, G.S.R. 172(E), dated the 12th March, 2001, G.S.R. 330(E),
dated the 9th May, 2001, G.8.R. 460(E) dated the 25th June, 2001 G.S.R. 464(E), dated the 9th June, 2003, G.S.R.
296(E), dated the 19th May, 2006, G.S.R. 5S01(E), dated the 24th August, 2006, G.S.R. 73(E), dated the 9th February,
2007, G.S.R. 86(E), dated the 14th February, 2007 and G.S.R. 319(E), dated the 1st May, 2007 read with G.S.R. 330(E),
dated the 8th May, 2007, and G.S.R. 686(E)}, dated the 3 1st October, 2007.

Printed by the Manager, Govt, of India Press, Ring Road, Mayapuri, New Delhi-110064 -
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF LAW AND JUSTICE
{Depariment of Legal AfTairs)
NOTHFICATION
Mew [J21hi, the Jrd September, 2008

G.8.R, 636(E)—In exercise of the powers conferred by Section |5 of the Notartes Act, 1952 (53 of 1952}, the Central
Government hercky makes the following rules further to amend the Notaries Rulés, 1956, namely.—

1. (1) These Rules may be called the Notaries (Second Amendment} Rules, 2008,
(3 They chall come into force onthe date of their publication in the Cfficial Gazette.
2 Inthe Notaries Rules, 1956, in the Schedule—

{f iwcolumn(1}, against serial number *5° refating to ‘Kerala’, in cotumn (2. for the figures *375", the figures
“5637 shafl be substituted ;

(i) incoluran (1), against serial numbers ‘4 and 15 refating to ‘Gujarat and Fammu & Kashmir”, in column (3), for
the figores and word “938 and 3507, the figures and word “ 1407 and 525" shall respectively be substitured.

[F. Mo, S(IT1W2000-NC)
L RAGUPATHI, Jt. Secy.

Note:— The principal Rules were published in the Gazette of India, Part 1L, Section 3, Sub-Section (i} vide number 5.R.0.
324 duted the 14th February, 1956 and subsequently amended by G.5.R. 370, E) dated the Sth July, 1997,G.5.R. 547
(E) dated the 315t August, 1998, G.5 K. 17(E} dated the Sth January, 2000, G5 R, 262{E} datced the 26th March, 2000,
G.S.R. 630(F) dated the 21t July, 2000, G.5.R. 1T2(E) dated the 12th March, 2001,G.SR. 3 30(E) dated the 9th
May, 2001, G.5.R. 460(E} dated the 25th June, 2001, G.S.R. 464(E) dated the %th June, 2003,G SR, 296 (E) dated the
19th May. 2006, G.S.R. 501(E) dated the 24th August, 2006, G.5.R. 73{E} dated the 9th February, 2007,(55.R. 86(E)
dated the 14th February, 2007,G.5.R, 319(£) dated the 151 May, 2007 read with G.5.R. 3J0(E) daled the $th May,
2007, (.S R, 686 (F) deted the 31t October, 2007 and G $.K. 51{E) dated 231d January, 2008

and Published by the Condrollér of Publications, Defhi-{ H0t59.
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: THE GAZI:L[":IEUF INDIA | EXTRACRDINARY
MINISTRY OF LAW AND JUSTICE
fDcpartment of Legal Affairs)
NOTIFICATION

New Delhi, the 3rd Movember, 2008

G.5.R, T64{E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1932 (53 of 1952), the
Central Govermment hergby makes the following rules further to amend the Notaries Rules, 1936, namely . -—

1. (1} These Rules may be called the Hotarics (Second Amendment) Rules, 2008.
{® They shall come jnto force on the date o their publication in the Official Gazette.
2. Tnthe Nolaries Rules, 1956, in the Schedule, in column (1),

(i} againstserial pumbers 4, 8, 17 and 35 relating 1o Gujaral, Maharashira, Haryana, and Chandigarh, o column
(2). for the figures “625, 1313, 713 and 57", the figures 93§, 1970, 1070 and 86™ shall respectively be
substituted; .

(N againstserialnumbers 18 and 25 relating to Himachat Pradesh and Goa, in colwmn (3), for the figures <300
and 507, the figures “450 and 2507 shall respectively be substituted,

[F. No. 527 1y2000-NC]
R RAGUPATHI, J. Secy,

Note : The pringipal Rules were published in the Gazette of fndia, Part 11, Section 3, Sub-sectian i) vide number 58,0324,
dated the 14th February, 1956 and subsequently amended by G.5. R 3T0(E), dated the §th July, 1997, G.5.R. 347(F),
dated (he 31st Aupust, 1998, G.5.R, 17(E), dated the Sth January, 2000, (.5 K. 262(E}), dated the 28th March, 2000,
G.5.1.630(E}, dated the 2 15t July, 2000, G $.R. 17HE), datcd the y2th March, 2001, (7.8 R 330(E), dated the 9th May,
2001, G.5. R. 460{E), dated the 25th June, 2001, G.S.R. 464(L}, dated the 9th Junc, 2003, G.3.R. 296(E), dated the
19th May, 2006, G.5.R. 501(E), dated the 24th August, 2006, G S.R. 73(E), dated the 9th February, 2007, G.3R. 86(E),
dated the | 4th February, 2007, G.5.R. 319(E), dated the 1st May, 2007 read with G.5 R, 330(E). dated the $th May,

7007, G.5.R. 6%6(E), dated the 3 1st Qctaber. 2007, G.5.R. 51(E) dated the 23rd January, 2008, and G.5.R. 636(E), dafed

the 3rd September, 2008.

b 5 e g G o P, e o N N e
and Pubtished by the Controller of Publicuions, Delki-110054,
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MINISTRY OF LAWAND JUSTICE
{Department of Legal Affairs)
NOTIFICATION
New Delhi, the 24th February, 2009

G.S.R. 114(E).— In exercise of the powers conferred
by Section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules
further to amend the Notaries Rules, 1956, namely:—

1 (1) These rules may be called the Notaries
(Amendment) Rules, 2009,

(2) They shall come into force on the 1st day of
March, 2009.

2. In rule 4 of the Notaries Rules, 1956 (hereinafter
referred to as the said rules), for sub-rule (1), the following
sub-rule shall be substituted, namely : —

“{1) a person may make an application for
appointment as a notary (hereinafter called “the
applicant™), through the concerned District Judge
or the Presiding Officer of the Court or Tribunal
where he practises as an Advocate, in the Form
of memorial addressed to such officer or authority
(hereinafter referred to as the “competent
authority”) of the appropriate Government as that
Government may, by notification in the Official
Gazette, designate in this behalf.”;

3. In rule 6 of the said rules, for sub-rule (1). the
following sub-rule shall be substituted, namely: —

“(1) the competent authority shall examine every
application received by him and if he is satisfied
that the application is not complete in all respects
or the applicant does not possess the
qualifications specified in rule 3, or that any
previous application of the applicant for
appointment as a notary was rejected within six
months before the date of the application, shall
reject it summarily and inform the applicant
accordingly.”;

4, In rule 7 of the said rules, for sub-rule {1), the
following sub-rule shall be substituted, namely:

“(1) the competent authority shall, after holding
such inquiry as he thinks fit and after giving the
applicant an opportunity of making his
representations against the objections, if any,
received within the time fixed under sub-rule (2)
of rule 6, make a report to the appropriate
Govemnment recommending that the applicant may
be allowed to appear before the Interview Board.”;

5. After rule 7 of the said rules, the following rules
shall be inserted, namely; —

“7 A. Constitution of the Interview Board— (1) If
the appropriate Government allows that the
applicant may be asked to appear before the
interview Board, the competent authority shall
inform the applicant to appear before the Interview
Board, on the date, time and place fixed, to judge
the competency of the applicant for being
appointed as a Notary. The Interview Board shall
submit its recommendations to the appropriate
Government.

(2) For the said purpose, a three members
Interview Board shall be constituted by the
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appropriate Government from amongst its officers Note:— The principal Rules were published in the Gazette

dealing with legal thatters. The Chairperson of
the Interview Board shall not be an officer below
the rank of Joint Secretary of that Government.

7B. Transitional provision.— (1) All the memorials
received by the Competent Authority till
28th February, 2009 and which are pending shall
be processed/examined in accordance with the
provisions of the rules as amended by the Notaries
(Amendment) Rules, 2009.;

(2) The fresh memorials shall only be submitted
on or after 1 st July, 2009.”

of India, Part 11, Section 3, Sub-section (i) vide
number S.R.O. 324 dated the 14th February, 1956
and subsequently amended by G.5.R. 370(E) dated
the 8th July, 1997, G.S.R. 547(E) dated the 31st
August, 1998, G.S R. 17(E) dated the 5th January,
2000, G.S.R 262(E) dated the 28th March, 2000,
G.S.R. 630(E) dated the 21st July, 2000, G.S.R.
172(E) dated the 12th March, 2001, G.S.R. 330(E)
dated the 9th May, 2001, GSR 460(E) dated the
25th June, 2001, G.S.R. 464(F) dated the 9th June,
2003, GSR 464(E) dated the 9th June, 2003,G.SR.
296(E) dated the 19th May, 2006, G.S.R. 501(E)

dated the 24th August, 2006, G.S.R.73(E) dated

6. In rule 8 of the said rules, in sub-rule (1), for the
words, “On receipt of the report of the Competent Authority
the appropriate Government shall consider the report and
shall —”, the words, “On receipt of the recommendations
of the interview board the appropriate Government shall
consider the recommendation and shall—.”

" the 9th February, 2007, G.S.R. 86(E) dated the 14th
February, 2007, G.S.R. 319(E) dated the 1st May,
2007 read with G.S.R. 330(E) dated the 8th May,
2007, G.S.R. 686(E) dated the 315t October, 2007,
G.S.R. 51 (E) dated the 23rd January, 2008, GS.R.

[F. No. 5 271)/2000-NC]
R.RAGUPATHL Jt. Secy.

636(E) dated the 3rd September, 2008, and G.S.R.
764(E) dated the 3rd November, 2008.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Dethi-110064
and Published by the Controller of Publications, Delhi-110054,
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
' NOTIFICATION
New Delhi, the 25th November, 2009
G.S.R- 843(E).— In exercise of the powers conferred
by Section 15 of the Notaries Act, 1952 (53 of 1952), the

Central Govemment hereby makes the following rules
further to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaties (Third
Amendment) Rules, 2009. _

(2) They shall come into force on the date of their
publication in the Official Gazette.

2. In the Notaries Rules, 1956 in Form 1IB appended
thereto, for the words and brackets “Additional Secretary
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to the Government of India/Secretary to the Government
of ....coeenn. { Name of the State),” the words and brackets
“Competent Authority (Notaries), Government of India/
Secretary to the Government of .............. (Name of the
State)” shall be substituted.

[F.No.5(187)/2003-NC)
SATISH CHANDRA, Jt. Secy.

Note :— The principal Rules were published in the Gazette
of India, Part 11, Section 3, Sub-section (1) vide
number S.R.0.324 dated the 14th February, 1956
and subsequently amended by G.S.R. 37((E) dated
the 8th July, 1997, G.S.R. 547(E) dated the 3 1st
August, 1998, G.S.R, 1 /(E) dated the 5th January,
2000, G.S.R 262(FE) dated the 28th March, 2000,
G.S.R. 630(E) dated the 21st July, 2000, G.S.R.

172(E) dated the 12th March, 2001, G.S.R. 330(E)
dated the 9th May, 2001, G.S R. 460(E) dated the

25th June, 2001, G.S.R. 46(E) dated the 9th June, -
2003, G.S.R. 296(E) dated the 19th May, 2006,
G.S.R. 441(E) dated the 24th July, 2009, GSR. -

501(E) dated the 24th August, 2006, G.S.R.73(E)
dated the 9th February, 2007, G.S.R. 86(E) dated
the 14th February, 2007, G.S.R.319(E) dated the
Ist May, 2007 read with G.S.R. 330(E) dated the
8th May, 2007, G.S.R. 686(E) dated the
31st OQetober, 2007, G.S.R. 51 (E) dated the
23rd Jamary, 2008, G.S.R. 636(E) dated the
3rd September, 2008, G.S.R. 764(E) dated the
3rd November, 2008, G.SR. 114(E) dated the
24th February, 2009 and G.S.R. 700(E) dated the
24th September, 2009.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Dellu-110064
and Published by the Controller of Publications, Delhi-1 10454,
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MINISTRY OF LAWAND .]USTICE
(Departmeni of Legal Afl_‘air:.)
NOTIFICATION -
New Delh, the 25th Ja.nuﬁry, 2012

GS.R. 48(E). —In pursuance of sub-rule (1) ofrule

4 of the Notaries Rules, 1956 and in supersession of the
_noufication of the Government of India in the Ministry of
Law and Justice ( Departm_ent of Legal Affairs) number
'GSR 820(E), dated the 17th November, 2011, the Central

255, 'GI/t2

Government hereby designates Sh {nder Kumar,
Addrtronal Legal Adviser to the Government of India,
the Department of Legal Affars, Mmstry of Law and
Justice as the officer for the purposes of the said rules in
relation 1o notaries to be appointed by the Central
Government

Thts notification shall come into force on the date of

- its pubhcatlon in the Official Gazette

[F No § (140)/07-NC]
~ DRMEENA,Secy.
, stfergarT
T e, 25 e, 2012
WL, 49(30) =y e, T wfurm, 1952
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- proqm vt Fm SR S T, S, W 3, Su-6E
() F e 324 qE 14 D, 1956 F vETER Ay

g 4 iR qerraw avFL L 370(20) wie 8 e, 1997,
W fr 2a737), A 21 apTa, 1oog, TE A 17( W)

NTE Ay

aftE 5 FAad, 2000, A 262(31), dia 28 W,

2000, Wi 5 630(31), Tita 21 Yog, 2000, WHLF,
172(3), W@ 12 A, 2001, TrwLAL 330(3), TG 9
wg, 2001, WMALF 460( ), AW 25 5[, 2001, M
467(3), THE 9 WA, 2003, WMHFFL 296(3); TR
19 ¥, 2006, MFF 441(3), TG 24 I, 2006,
WL 501(37), aliE 24 377, 2006, WHLT 73(30),
e 9 wEd, 2007, WA 86(N), WA 14 T,
2007, WALFL 330(a0), AT § W, 2007 % Wy vR
- wAL L 319(30), wdw 1 =, 2007, MHLFT 686(3),
A 31 SIS, 2007, WLH £ S1(3), AHRA 23 wad,

764(31), T 3 79T, 2008, WHLFL 114(31), e 24
T, 2009, AWM. 700( 7), AR 24-9-2009,

TLHLFL 843(), e 25-11-2009 SR AL 808( 1),

aiE 14-11-2011 gF 9ivE fe ma)-
’ NOTIFICATION
NewDelhl, the 25th January 20[2

'G.S.R. 49(E).—In exercise of the powers cont‘cn‘ed .

by Section 15 of the Notaries Act, 1952 (53 of 1952), the

Central Government hereby makes the following rules *

_ further to amend the Notaries Rules, 1956, namely; —

1 (1) These rules may be called the Notaries
(Amendmem) Rules, 2012,

2) They shall come inte force on the dale of therr
publication in the Official Gazette.

2 Tn Form 11 B appended to the Notanes Rules, 1956
for the words and brackets “Jomnt Secretary to the
Government of India/Secretary to the Government of

. (Name of the State)”, the words ‘and
brackets “Compt.tent Authority (Notaries), Government
of India /Secretary to the Government of

v (Name of the State), ” shiall be substituted.

- [F.Ne. 5(187)2003-NC]
D.RMEENA, Secy.

. NOTE —The pnnc1palmleswmpubhshedmﬂ1e Gazette -
.of India, Part 11, Section 3, Sub-section (i) vide number
. 8.R.0. 324, dated 14-02-1956 and subsequently amended

" by GS.R. 370(E), dated 08-07-1997, G.S.R. 54 (), dated
2008, AL 636(30), arire 7 fadwr, 2008, mFfL -

31-8-1998,GS.R. 17(E), dated 05-01-2000, GS R 262(E), dated -
28-03-2000,GS.R. 63((E), dated 21-07-2000, GSR. 172(E), -
dated 12-03-2001, G.S.R. 33((E), dated 09-05-2001, GS.R.
460(E), dated 25-06-2001, GS.R. 467(E), dated 09-06-2003,

-GS R. 296(E), dated 19-05-2006, G.S.R. 441(E), dated
© 24-07-2006,GS R 501(E), dated 24-08-2006, GS.R. 73(E),

dated 09-02-2007, GS R_ 86(E), dated 14-02-2007, GS.R.
319(E), dated 01-05-2007 read with GS.R. 330(E), dated
08-05-2007, GS R 686(E), dated 31-10-2007, GS.R.51(E), -

dated 23-01-2008, G.S.R. 636(E), dated 03-09-2008, G.S.R.
764(E), dated 03-11-2008, GS.R. 114(E), dated 24-02-2009,

-GS.R. 700(E) dated 24-09-2009, G:S.R. 843(E), dated

25-11-2009 and G.S.R. 808(E), dated 14-11-2011.

Prmted by the Manaper, Government of India Press; Ring Road, Meysour. New D n.-lI. -1 164 - -
‘awd Published by the Controller of Pubhcmons Delhs- ll0054
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( fafa wrd faamr)
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7 faeedt, 14 37T, 2012

WA, 632(30).—FFT wwER, A arfufrmm, 1952 (1952 %71 53) 1 W10 15 G0 =™ TERE &1 96 %@ g,
Tl Foram, 1956 w1 3R weNA H & fore Frefeten frem s €, sl

L (1) 59 Frami %7 gfera T T2 (guu d@aiva) frem, 2002 2
(2) 9% U979 | Y % TRE =y e o

2. T fam, 1956 | STeg W& 2@ § Uy Wi (Fed) WRa SERAEER @ giaa (19 %51 am) "

[ . 5(187)/2003-T7H ]
3. . faanll, S wfew o fafus Tamear

fewor @ fram yma & 199, o I, i 3, 39-E (i) W W s 324, qiRE 14 e, 1956 B g
fou ML 8 #iR aereE WAL fL 370(30), WhE 8 oM, 1997, ML s47(s0), wiE 31 s, 1998,
wwLfA. 17(3), @ 5 SFad, 2000, WAL 262(31), ad@ 28 WM, 2000, WELFL 630(3), TlE
21 S[@R, 2000, WAL 172(97), T 12 w4, 2001, THLE. 330( 1), art@ 9 7E, 2001, MHLF. 460( 1),
e 25 S, 2000, WELF 467(A), @ 9 SH, 2003, WHLA 296(31), W@ 19 =W, 20006,
AL 441(37), @ 24 FEE, 2006, WAL 501(3), A@ 24 a1ma, 2006, @ELAL 73(), aE
9 wE, 2007, QLA 86( ), TG 14 HE, 2007, WHLF 330(31), o § TE, 2007 & Ay gfsd
L 319(3), A 1 =, 2007, MFA. 686(3), THE 31 T, 2007, WHLFAL 51(), ThE
23 wHEd, 2008, WMELF 636(31), aii@ 3 fa@ar, 2008, WM. 764(=1), Tl@ 3 TEET, 2008,
THLH. 114(37), TG 24wl 2009, T 700(31), 9@ 24 faaer, 2009 ik T, 843(a7), ot
25 EmER, 2000, ELEL 808(31), aRE 14 TEEE, 2011 3R WLawLFL 49( ), G 25 A, 2012 BN
wenfee farg e & :
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MINISTRY OF LAW AND JUSTICE
{Department of Legal Affairs)
NOTIFICATION
New Delhi, the 14th August, 2012

GS.R. 632(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaries (Second Amendment) Rules, 2012,
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Notaries Rules, 1956, in Form IIB, for the words and brackets “Competent Authdi‘ity (NOtz:ries),
Government of India/Secretary to the Government of............ (Name of the State)”, the words and brackeis “Joint Secretary
to the Government of India/Secretary to the Government of .............. (Name of the State)” shall be substituted.

[F. No.5(187)2003-NC]|
T.N. TTWARI, It. Secy. and Legal Adviser

Note :—The principal rules were published in the Gazette of India, Part 11, Section 3, Sub-section (i) vide number S.R.0. 324,
dated 14-02-1956 and subsequently amended by GS.R. 370(E), dated 08-07-1997, GS.R. 54°7(E), dated 31-8-1998,
GS.R. 1'(E), dated 05-01-2000, GS.R. 262(E), dated 28-03-2000, GS.R. 630(E), dated 21-07-2000, GS.R. 172(E), dated
12-03-2001, GS.R. 330(E), dated 09-05-2001, GS.R. 460(E), dated 25-06-2001, GS.R. 467(E), dated 09-06-2003,
GS.R. 296(E), dated 19-05-2006, GS.R. 441(E), dated 24-07-2006, GS.R. 501(E), dated 24-08-2006. GS.R. 73(E), dated
09-02-2007, GS.R. 86(E), dated 14-02-2007, GS.R. 319(E), dated 01-05-2007 read with GS.R. 330(E), dated 08-05-2007,
GS.R. 686(E),dated 31-10-2007, GS.R. 51(E), dated 23-01-2008, GS.R. 636(E), dated 03-09-2008, G.S.R. 764(E), dated
03-11-2008, GS.R. | 14(E), dated 24-02-2009, GS.R. 700(E), dated 24-09-2009 and G.S.R. 843(E), dated 25-11-2009,
GS.R. B08(E), dated 14-11-2011 and G.S.R. 49(E), dated 25-01-2012.

Printed by the Manager, Government of india Press, Ring Road, Mayapuri, New Delhi-t10064 o
and Published by the Controller of Publications, Delhi-110054.
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g 106] 73 faoelt, Hrerar, 9rel 4, 2014/%SH 13, 1935
No. 106] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935

fafd sir =y d=aw
(Fafer =t farrmn)
st
% feeett, 49T, 2014

AT.HT.R. 150 (37).—F=IT TR, AT Ataf=aw, 1952 (1952 F7 53) FT €17 15 G Tacd afFadt
T TART A gU, ATt AT, 1956 H siw "eterd wd & foru Aeaferfaa e sard 8, srata-

1 (1) =z F=ET 7 "tereq a9 Tredr (Ferae) e, 2014 8 )
(2) T TSI H THTH Al TG F Tged g |

2. et 7w, 1956 (Sve Zo# 26+ 918 4o Fa9 Fgr @ g) & Faw 8- , “dia 7™ 9real &
T U “Fg AT 9e1 TG ST |

3. ¥@ fAgwt = =W 9 €, @ (%) 7 (F) * ©H U< AeAforiad @ ST, d9iq-

“ () =HAGHTT FT THTOTTS ST FLAT 2000 =0
() =9 & o7 § fawaw 1500 %0
(3T SAGHTT F THTOTT T TS 60T 1000 =0
(%) SAEATT o THTIT il AT ST FLAT 750 0"

4. g« =Et % FEm 10 §—
(F) S (1) % T 9 HEferiEad S T@r ST, i —

968 GI/2014 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

(1) e Fredt |= Ffoq a2 & ATaT Lo TATT HT T, FTATdq—

(F) T forEa F seTeer ywo F forw:

7fs foraa it T1far 10,000 %0 & 1fdeh 7 2 50 %0
Zlﬁle'g10,00060@(31'@?5%’%25,00060@(31?%% 100 =0
7fe g 25,000 =0 & 1t & Fq 50,000 F0 F 12 2 150 %0
TfT 77 50,000 %0 & ferF & 200 =0
(@) et forad & yaTeas & fog
Ffs foraa 1 TTfr 10,000 %0 & =TaF 2 50 %0
a2 72 10,000 %0 & s1fersk & fe 25,000 %0 & srfer & 100 =0
7% 712 25,000 %0 ¥ srfdr & B 1,00,000 %0 & srafare & 150 %0
7f 72 1,00,000 %0 & =AfeF & 200 %0
() srewor  forg e i Ry = v sitarferfaa w0 & foro 100 =0
(o) srveT 7 gEd afd T TFT 6 T F
e
() Tt g & Aoumes & game, afeywmoE, sqoe 41 35 %0
ATIHTOA o forw
(F) TRt F=-0, g2 A7 A HAT-97 &1 Tt 1 G & o =4m 50 =0
TEAT TSI T /T H2A 6 70 TE6qd oA o (o0
(=) Tt =atar =1 sraer fReraTe o1 59 a9 A & forw 35%0
(ST) ToRET o= 397 AT AT & FTgX Rt T H AN g & o U 200 =0

JET 3T AqTIT # UHT forga 9 A & orw v 39 s A
fafer & o= 21 Sgr uH fGorE &1 yaaq Bhar ST e g

(=7) Torelt ov <9 § AT 9T % dTg< Rl T § TATET g o oy 200 %0
UH T ST AT § S 39 #0967 @ F =7 ar et uH
e &1 yaaq O ST smeria g, AT URY forea ®

SAITHTO IT STETHTI o forw

(=) ToreT T=aTasT T U 9TOT & A AT H SATE ST SIqars &' 100 =0
qATIT Tl o ol

(2) TTT T TETE, FTHT FT TATET IT SHLS AT 3T ATOMOTF  GTHA 200 %0

T T Tera THTeEd F AATEL THTU T I JGdg FL 6 o0
(3) 71 AT TF IIATIO= F 7 F FEqrasii Sl Tq1orq qfadi o 10 %0 yfaqes
IAaq 20 %0

(3) PRt s Aredt w3 form: TRt 27t ST
T~ TFT

qUg-aHT 97 g

g . 3IUIY (3) ® s% “UiF FYY” o T Y, 968 “HT T4 TG S0 |
1. e ==t & Faw 12 ¥, &iq § <7 T Jig §, “91 ... L 8T, 710 HO........... »gTea] % T U7,

[ ®T.H. 5(187) /2003 -UAHT |
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Ae: 9 a9 97 F 9=, 91 1, G 3, ITEe () § I 14.02.1956  #r.fA.3m €. 324 g1
THRIAT gU I T qeqearq dered anar|. 370(37.) ari@ 08.07.1997, a@r.#.fA. 547(31) ariE
31.08.1998, |1.#1.f4. 17(31.) arfr@ 05.01.2000, aT.a1.f4. 262(21.) @ 28.03.2000, 1.5%7.f4. 630
(1) arfE 21.07.2000, #T.F.M. 172(x1) ard@ 12.03.2001, ar.#.f. 330 () arfi@ 09.05.2001,
ar.FLA. 460 (31) e 25.06.2001, a1.%1.57. 467 (31) ari@ 09. 06.2003, AT.%1.54. 296 (1) ar@
19.05.2006, HT.%7.f7. 441 (1) 8@ 24.07.2006, =1.5%7.f4. 501 (1) @ 24.08.2006, 91.5%7.54. 73
(=) 8@ 09.02.2007, H1.%7.f3. 86 (1) AT 14.02.2007, &1.%1.14. 330(21) a1¥1@ 08.05.2007  #rer
afsa |17, 319 (31) arE 01.05.2007, |1.%71.53. 686 (31) ard@ 31.10.2007, &1.41.f. 51(31) arirE
23.01.2008, aT.#1.7. 636 (21) aTi@ 03.09.2008, &T.#1.[. 764 (1) ar¥@ 03.11.2008, a1.%1.74. 114
(21) AT 24.02.2009, &r.#1.fA. 700 (1) @ 24.09.2009 i qr.arn.fA. 843 (31) i@ 25.11.2009,
ar.#1.f7. 49 (21) arE 25.01.2012, |1.%1.03. 632 (21) aE 14.08.2012 #iw ar.#.f. 662 (31) aE
31.08.2012 = gT f3Fw 1 |

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 4th March, 2014

G.S.R. 150 (E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952),
the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaries (Amendment) Rules, 2014.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Notaries Rules, 1956(hereinafter referred to as the principal Rules), in rule 8B, for the words *‘three
months”, the words “six months” shall be substituted.
3. In the principal Rules, in rule 9, for clauses (a) to (d), the following clauses shall be substituted, namely:—
“(a) issue of certificate of practice — < 2000
(b) extension of area of practice — < 1500
(c) renewal of certificate of practice — < 1000
(d)  issue of a duplicate certificate of practice — 3 750~

4. In the principal Rules, in rule 10 —

(A) for sub-rule (1), the following sub-rule shall be substituted, namely:-

“(1) Every notary may charge fees not exceeding the rates mentioned below, namely :—
(a) For noting an instrument

if the amount of the instrument does not

exceed rupees 10,000 — % 50
If it exceeds rupees 10,000 but does not
exceed rupees 25,000 — T 100

If it exceeds rupees 25,000 but does not
exceed rupees 50,000 — T 150
If it exceeds rupees 50,000 — T 200
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(b) For protesting an instrument—

If the amount of the instrument does not

If it exceed rupees 10,000

If it exceeds rupees 10,000 but does not
exceed rupees 25,000

if it exceeds rupees 25,000 but does not
exceed rupees 1,00,000

if it exceeds rupees 1,00,000

(c) For recording a declaration of payment for honour

(d)

Duplicate protests

(e) For verifying, authenticating, certifying or

Attesting the execution of any instrument

(f) For presenting any promissory note, hundi

Or bill of exchange for acceptance or

payment or demanding better security

(g) For administering oath to, or taking

(h)

®

)

9]

Affidavit from any person

For preparing any instrument intended to
Take effect in any country or place outside
India in such form, and language as may
Conform to the law of the place where
such deed is intended to operate

For attesting or authenticating any
Instrument to take effect in any country or
Place outside India in such form and
Language as may conform to the law of
The place where such deed is intended to
Operate.

For translating and verifying the
Translation of any document from one
Language to another

For noting and drawing up ship’s

Protest, boat protest or protest

Relating to demurrage and other commer

Matter

cial

% 50

% 100

% 150

% 200

% 100

half the charge of original

% 35

% 50
% 35

% 200

% 200

% 100

3 200
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(1) For certifying copies of documents as
True copies of the original — % 10 per page

minimum ¥ 20
(m) for any other notarial act — such sum as the

Appropriate Government
may fix from time to
time.”;

B. in sub-rule (3), for the words “rupees five”, the words “rupees twenty” shall be substituted.

5. In rule 12 of the principal Rules, in the Seal given at the end, for the words ““ Name...., Area...... ,Regn.
No......eeuee ”, the words “ Name...., Area...... ,Regn. No......... Expiry Date.... ... > shall be substituted.

[F. No. 5 (187)/2003-NC]
R. S. SHUKLA, Jt. Secy. & Legal Adviser

Note:- The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide number
S.R.0O. 324, dated 14.02.1956 and subsequently amended by G.S.R. 370 (E), dated 08.07.1997, G.S.R. 547 (E),
dated 31.8.1998, G.S.R.17 (E), dated 05.01.2000, G.S.R.262 (E), dated 28.03.2000, G.S.R.630 (E), dated
21.07.2000, G.S.R.172 (E), dated 12.03.2001, G.S.R. 330 (E), dated 09.05.2001, G.S.R. 460 (E), dated 25.06.2001,
G.S.R. 467 (E), dated 09.06.2003, G.S.R. 296 (E), dated 19.05.2006, G.S.R. 441 (E), dated 24.07.2006, G.S.R.
501(E) dated 24.08.2006, G.S.R. 73 (E), dated 09.02.2007, G.S.R. 86 (E), dated 14.02.2007, G.S.R. 319 (E) dated
01.05.2007 read with G.S.R. 330 (E) dated 08.05.2007, G.S.R. 686 (E), dated 31.10.2007, G.S.R. 51 (E), dated
23.01.2008, G.S.R. 636 (E), dated 03.09.2008, G.S.R. 764 (E) dated 03.11.2008, G.S.R.114 (E) dated 24.02.2009,
G.S.R.700 (E) dated 24.09.2009 and G.S.R. 843 (E) dated 25.11.2009, G.S.R. 49(E) , dated 25.01.2012, G.S.R. 632
(E) dated 14.08.2012 and G.S.R. 662 (E) dated 31.08.2012.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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| 273] 2 faoett, HTeEr, 10 19, 2016/9F 30, 1938
No. 273] NEW DELHI, TUESDAY, APRIL 19, 2016/CHAITRA 30, 1938

fafer si= = W=
(Rfer e )
ferger
TE faeedt, 18 o1deT, 2016

T.H1.. 429(e1).—F=tT geaTe, e ataf=aw, 1952 (1952 %1 53) i & 15 FRT Ta< oot

T TART Fd G, ALt (9w, 1956 i Ferre w3 % forg fHefefera e ammdt 2, srorie -
1. (1) = ==t =7 "ferd A ey (Herg) Faw, 2016 ¢ |
(2) I I TSI | TR HT AT F T TGT i |

2. T A, 1956 (S THE THH T9AT SF 7T Fgl AT &) % =a7 7 F 3977 (3) § €< ()

o T9AT AT e S EATid Bham ST, i -

‘O TR (W) 3T WA (M) F Hee H ATS TTT 2 H STATASH ol qTAT STAT § AT T ATahmr
TeRT o =T H H SAGHTT T T ATATHE FIE % THeT IUMT g1 o e T&TT e gU AT T

TF |
3. 37 et % w7 ® sufeaw (2) % weanq Reaferied w&igs sia et B s, saiq -

‘I FH T TR ATEATERTT ST Fe 31 9T & HIE0 T AGag Fd gu ATHHe T&T F:7

TR |

1887 GI/2016 (1)
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4. 7w 8 | IUTTW (4%) § AL TEqH & T9ATq Mt ied qoqeh sid:emraa T SITusm, eraid i--

“qiq 7g o T Safa " Tsges A1 ST ¥ Fer § giE w7 ooy I g 1Y 39 W
fReferferT wmeEe % sqar = e sroa -

(F) AR FETET 5T AT HF TTET T TAHATH 5 g5 &
(@) Afe Fafed =T A7 §9 TqET | St a1 Tgdia AT AT 6 Jis g 850
5. 3T ATwT #, o §, w69 (1) | -

(vi)

(Vi)

(viii)

‘AT V<9 T HATHT FH H, ‘17 F ATHA FHLT TGH (2) H 575’ i & £19 I ‘865’ 3
AT T (3) H ‘863’ i o TATH 9¥ ‘1306’ 3 T S0 ;
T & wafda w9 |, 2 F 9, w9 (3) § ‘925’ i F T U 1925’ 3w
STTUAT ;
ST & HETT A, 4 AT, T (2) § 1173 ST % T 9 760" S
STTUAT ;
T H AT FH H, 5 HIA, &9 (2) H ‘704’ ST F T 9T 10007 3w T
ST ;
HeT TR T AT H . ‘6 F qTHA, w9 (3) F 11668’ FHT T T U¥ 2500’ 3
T S0 ;
AOAATS & FAT8d FH &, 7’ F ATHT FHL: TGA (2) T ‘907’ St 6 #1 9T ‘1360’
o9 A7 T (3) | 1088’ ST F =TT WX 2500 3F T S0 ;
WIS | HaTdd % §. ‘8’ F A8, Tq9 (3) § 2463’ =i w1 U< ‘3700 3 &
STTUAT ;
FATeF q TEATAT FH F. ‘9 F A, T (3) F ‘844 IFT F T U 1266’ F W
STTUAT ;
TSI F Ha1erd 9 &, ‘12’ 3 |79 w99 &9 (2) § 1000’ 3T F =7 9% “1500°
I ST TG (3) T 1200’ T F =19 9¥ ‘2000’ 3 T MU ;
qfQY ST & ST FH 7. 147 F G, T (3) § ‘2625’ 3t F = 97 ‘3625
9 T ST
TATHTE F HATOT W H, 27 F A, = (3) F ‘600’ st F I W 1350 s
T SO ;
‘Taeett’ | gatea w7 €, ‘29" F A9, 9 (3) H ‘610’ i == 9¥ ‘1000’ 3% @
ST ;

[®T. &. 15011/1/2015-T=]

STT.UH. ATEE, §9ad 994 37 fafes® aaqear
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feroqur — et e, W 3 e, a9 3, SuEE (i) ® LA 324(3), e 14 W, 1956 3T
TR T T 9 T et qe=Taadt qerred a1 1.9, 370(3) ardie 8.7.1997, ar.#1.f7. 547(31) ariw
31.8.1998, @T#L.fM. 17(31) 9= 5.1.2000, ATFL. 262(z1) a<i@ 28.3.2000, #T.HT.fA. 630(=)
qE 21.7.2000, =1L, 172(3) arde 21.3.2001, =L, 330(37) o 9.5.2001, #T.#FLM.
460(sr) dTEE 25.6.2001, ATALG. 467(31) 9t 9.6.2003, ATHTM. 296(z) arEr@ 19.5.2006,
ATFT. 441(31) 91T 24.7.2006, =174, 501(37) a8 24.8.2006, AT.FM. 73(:) a@ 9.2.2007,
a1, 86(37) aTiE 14.2.2007, |T.#1.f4. 330(37) aTE® 8.5.2007 F AT qtea av.H.A. 319(37) aiw
1.5.2007, |T.%1.54. 686(r) A& 31.10.2007, AT.%1.74. 51(3r) ardrar 23.1.2008, A1.#7.774. 636(31) a8
3.9.2008, @TaT.fA. 764(1) I 13.11.2008, ATH.M. 114(3) aira 24.2.2009, araFT.f4. 700(3)
g 24.9.2009, AT.H.F. 843(31) aréra 25.11.2009, ar.#1.f4. 808(z) aE 14.11.2011, A%,

49(=1) AT 25.1.2012, arar.M. 632(31) a8 14.8.2012, AT.#T.. 662(31) a9 31.8.2012 T
ar.H7. . 150(3) T 14.3.2014 |

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 18th April, 2016

G.S.R. 429(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of
1952), the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956,
namely :-

1. (1) These rules may be called the Notaries (Amendment) Rules, 2016.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Notaries Rules 1956, (hereinafter referred to as the said rules), in rule 7, in sub-rule (3), after
clause (e), the following proviso shall be inserted, namely:-

“Provided that in respect of categories (b) and (c), if the memorial in Form II is found to be in order, the
competent authority may issue certificate of practice as Notary directly by exempting appearance before the
Interview Board”.

3. In the said rules, in rule 7A, after sub-rule (2) the following proviso shall be inserted, namely:-

“Provided that the appropriate Government may dispense with the condition of holding of interviews for
which reasons are to be recorded in writing”.

4. Inrule 8, in sub-rule, (4A) after the second proviso, the following proviso shall be inserted, namely:-

“Provided also that in case, request for enhancement of quota is received from Union Territory or the State
concerned, the same shall be considered as per the following criteria:-

(a) if there is an increase in the population of the concerned State or the Union Territory;
(b) if there is increase in the number of districts or tehsil or taluka of the concerned State or Union Territory .
5.  Inthe said rules, in the Schedule, in column (1) :-

(i) against serial number ‘1’ relating to ‘Andhra Pradesh’, in column. (2), for the figures ‘575’, the
figures ‘865 and in column (3), for the figures ‘863’, the figures ‘1306, shall respectively be
substituted;
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(i) against serial number ‘2’ relating to ‘Bihar’, in column (3), for the figures ‘925, the figures ‘1925’
shall be substituted;

(iii) against serial number ‘4’ relating to Gujarat’, in column (2), for the figures ‘1173’, the figures
‘1760’ shall be substituted;

(iv) against serial number ‘5’ relating to ‘Kerala’, in column (2), for the figures ‘704’, the figures
‘1000’ shall be substituted;

(v) against serial number ‘6’ relating to ‘Madhya Pradesh’, in column (3), for the figures ‘1688’, the
figures ‘2500 shall be substituted;

(vi) against serial number “7’ relating to ‘Tamil Nadu’, in column (2), for the figures ‘907’, the figures
‘1360’ and in column (3), for the figures ‘1088°, the figures ‘2500 shall respectively be
substituted;

(vii) against serial number ‘8’ relating to ‘Maharashtra’, in column (2), for the figures ‘2463’, the
figures ‘3700’ shall be substituted;

(viii) against serial number ‘9’ relating to ‘Karnataka’, in column (2), for the figures ‘844°, the figures
‘1266’ shall be substituted;

(ix) against serial number ‘12’ relating to ‘Rajasthan’, in column (2), for the figures’1000’, the figures
‘1500’ and in column (3), for the figures ’1200°, the figures ‘2000’ shall respectively be
substituted;

(x) against serial number ‘14’ relating to West Bengal, in column (3), for the figures ‘2625, the
figures ‘3625’ shall be substituted;

(xi) against serial number ‘27’ relating to Chhattisgarh, in column (3), for the figures 600’ the figures
‘1350’ shall be substituted;

(xii) against serial number ‘29’ relating to Delhi, in column (2), for the figures ‘610, the figures ‘1000
shall be substituted.

[F. No. N-15011/1/2015-NC]
G. S. YADAV, Jt. Secy. and Legal Adviser

Note:- The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide
number S.R.O. 324, dated 14.02.1956 and subsequently amended by G.S.R. 370 (E), dated 08.07.1997,
G.S.R.547 (E), dated 31.8.1998, G.S.R.17 (E), dated 05.01.2000, G.S.R. 262 (E), dated 28.03.2000,
G.S.R.630 (E), dated 21.07.2000, G.S.R.172 (E), dated 12.03.2001, G.S.R. 330 (E), dated 09.05.2001,
G.S.R.460 (E), dated 25.06.2001, G.S.R.467 (E), dated 09.06.2003, G.S.R.296 (E), dated 19.05.2006,
G.S.R.441 (E), dated 24.07.2006, G.S.R.501 (E) dated 24.08.2006, G.S.R.73 (E), dated 09.02.2007,
G.S.R.86 (E), dated 14.02.2007, G.S.R.319 (E) dated 01.05.2007 read with G.S.R.330 (E) dated 08.05.2007,
G.S.R.686 (E), dated 31.10.2007, G.S.R.51 (E), dated 23.01.2008, G.S.R.636 (E), dated 03.09.2008,
G.S.R.764 (E) dated 03.11.2008, G.S.R.114 (E) dated 24.02.2009, G.S.R.700 (E) dated 24.09.2009,
G.S.R.843 (E) dated 25.11.2009, G.S.R. 808(E), dated 14.11.2011, G.S.R 49(E) dated 25.01.2012, G.S.R 632
(E) dated 14.08.2012, G.S.R 662 (E) dated 31.08.2012 and G.S.R 150 (E) dated 04.03.2014.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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|, 600] ¢ faoelt, WITTAR, 30T 28, 2018/9E 6, 1940
No. 600] NEW DELHI, TUESDAY, AUGUST 28, 2018/BHADRA 6, 1940

fafy s = v
(R =7 s
FfgET
7% fewett, 23 @rred, 2018

AL.FLA. 815(3H).— e TThE, 1T srfafaam, 1952 (1952 #T1 53) &t &RT 15 FHT Tad
Tl T WA F2d gU, ATl MTH, 1956 H ST HeMed F3d & (o0 A erad =a| aqrdr §, 90 —

1. (1) = Fowt = wferea am e (") HEm, 2018 2 1
(2) ¥ 3 TSI § TRTH il A &l T g |
2. AreLT AW, 1956 FT At §,—

() o | G AT B H, 4 F G, 69 (2) H 1760’ Sl F T 9T 87 3000° TAT &9 (3)
" ‘1407’ 3Rt o TATH 9T 37 ‘2900 T STU:

(i) ‘e | gataa 79 9. 5 % 984, T69 (2) § 1000’ 37T F #=I79 9% 30 1250’ 97 =149 (3) &
1000’ 37%hi o T 9 37 ‘1250’ TG SATUA ;

(i) affrerTe’ & et w9 5.7 F Aa, w99 (2) | 1360 IR F T 9T &F 11700’ T AT ;
(iv) ‘HEITSE ¥ HETAT 0 T 8 o AT, T9 (2) § ‘3700’ i F TV U 37F ‘4200’ T S0 ;
(v) ‘=ATew o HfAd i H. 9 % GTHAA, T9 (2) § 1266’ 3Rl F €I 9% 3 1500’ TG ST ;
(Vi) O ¥ HETd w11 F G, T (2) § 11977 SRt 3 €I U 30 1300 T S0 ;
(vii)  TTSTETE’ & HE T F. 12 % 96, TG (2) § 1500’ ST T 92 3F 2000 T ST ;
(viii) $ TR T Heted w9 H. 13 F 9HA, T (2) ¥, ‘2188’ Sihi %k T U dF 2650° W

5042 GI/2018 (1)
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(ix) ST 3T FHeHET | Fated 79 &, 15 % dA & (3) § 525 Fl % 19 9T % 1500 7=
ST

(x) ‘gfEmm & Hefda w9 =, 17 F 9, =69 (2) § 1338’ Sihi F T 97 30 1500 T ST

(Xi)  STrET & Hatad w9 7. 25 F 979, =69 (3) # ‘350° 3t o T 9T 3F ‘450" T S0 ;

(xii) ‘AT’ H AT FH T, 26 F TTAA, TG (3) H, ‘325’ I} o TAH UL 3F ‘425’ T FATO¥ ;

(xiii) T H. 28 T IAY FatAT WAL F arg Mg F7 "9eAT {7 ettt s e i

SITOSTT, A9 —
(1) (2) 3)
“28%F AATAT 800 800" ;

(xiv) ‘Taeett & wataa 79 5. 29 F a9+, &9 (2) H, 3 1000’ F F=I79 9% 3 ‘1600° TF ST ;
(xv) FH . 34 ®§,—
(F) FAT (1) H 9rs8 ‘qIE=LT F T UL 977 [T TEGT ST,
(@) =9 (2) H ‘100’ 3T o T 9T 3 150" T SATOA ;
(xvi) “FERTE’ & FeTT w7 &, 35 % HTA, TG9 (2) § 1108’ ST F T 9 3% 200’ T AU ;
[T . 15011/46/2018-Fmerm ()]
Stt. TH. ATes, T ata va f&3fd aaeear

feoquft © & = awa F e, WL 9e-3, 3u-ae () ® faAiE 14.02.1956 & €. #1578 324 g
THITS foh a0 3 ofiw =i 18 ardrer, 2016 it s &, aran.fA. 429(s1) g "enfam fro

TT |

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 23rd August, 2018

G.S.R. 815(E ).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of
1952), the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956,
namely :(—

1. (1) These rules may be called the Notaries (Amendment) Rules, 2018.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In Schedule to the Notaries Rules, 1956,---
(1) against serial number 4 relating to Gujarat, in column (2), for the figures “1760”, the figures
“3000” and in column (3), for the figures “1407”, the figures “2900” shall respectively be
substituted;
(ii) against serial number 5 relating to Kerala, in column (2), for the figures “1000”, the figures
“1250” and in column (3), for the figures “1000”, the figures “1250” shall respectively be
substituted;

(ii1) against serial number 7 relating to Tamil Nadu, in column (2), for the figures “1360”, the
figures “1700” shall be substituted;

@iv) against serial number 8 relating to Maharashtra, in column (2), for the figures “3700”, the
figures “4200” shall be substituted;
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Note :

v) against serial number 9 relating to Karnataka, in column (2), for the figures “1266”, the
figures “1500” shall be substituted;

(vi) against serial number 11 relating to Punjab, in column (2), for the figures “1197”, the figures
“1300” shall be substituted;

(vii)  against serial number 12 relating to Rajasthan, in column (2), for the figures “1500”, the
figures “2000” shall be substituted;

(viii)  against serial number 13 relating to Uttar Pradesh, in column (2), for the figures “2188”, the
figures “2650” shall be substituted;

(ix) against serial number 15 relating to Jammu & Kashmir, in column (3), for the figures “525”,
the figures “1500” shall be substituted;

(x) against serial number 17 relating to Haryana’, in column (2), for the figures “1338”, the
figures “1500” shall be substituted;

(x1) against serial number 25 relating to Goa, in column (3) ), for the figures “350”, the figures
“450” shall be substituted;

(xii)  against serial number 26 relating to Uttaranchal, in column (3), for the figures “325”, the
figures “425” shall be substituted,;

(xiii) after serial number 28 and the entries relating thereto, the following serial number and
entries shall be inserted, namely:—

&) 2 3)
“28A. Telangana 800 8007;

(xiv)  against serial number 29 relating to Delhi, in column (2), for the figures “1000”, the figures
“1600’shall be substituted;

(xv) in serial number 34,—
(a) in column (1), for the word “Pondicherry”, the word ‘“Puducherry” shall be substituted;
(b) in column (2), for the figures “100”, the figures “150” shall be substituted;

(xvi) against serial number 35 relating to Chandigarh, in column (2), for the figures “108”, the
figures “200” shall be substituted.

[F.No.15011/46/2018-DLA(N)]
G. S. YADAYV, Jt. Secy. & Legal Adviser

The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide
number S.R.O. 324, dated 14.02.1956 and was last amended vide notification number G.S.R. 429(E)
dated 18th April, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A LO K Digitally signed
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| 26] 72 faoelt, FERaR, SFERT 11, 2019419 21, 1940
No. 26] NEW DELHI, FRIDAY, JANUARY 11, 2019/PAUSHA 21, 1940

EICERSICEEICE]
(Fafer =1t fawmn)

FfgEeT
7% feeett, 11 s=aeY, 2019

qr.&.fA. 26(3r).—F=T T, ALy Ay, 1952 (1952 F71 53) FiT €T g J&< of=<hal &7
ST 2 g, Aredt 7aH, 1956 § ¥ Felrerd & & oy Meiered =a| a9t §, a9 —

1. (1) = =i 1 "5tera 9 ey (Ferree) 79, 2019 2
(2) T Ik TSI & THT9E AT AT BT TG BT
2. et T, 1956 i =T H,-

() Toq & Fated 7 &, 4 % 908, T (2) | ‘3000 i F T 92 dF ‘5000’ T S0,
(i) FATeH o Hafera 77 . 9 o T8, =49 (2) § ‘1500’ i T4 92 3% 2000’ T ATUIH|

[%hT.5. TA-15011/73/2018-37 ff3r sretrghme(ua)]
ST gTE e, Y af=ra

241 GI/2019 (€)]
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feoqeft: g1 ffaw wa % oo, -, -3, 3u-ue () # faAiE 14.02.1956 F . #1.f7.sm 324 g
TeRTTr 3T 10 3 e foais 23 swred, 2018 it stfergmmar /., a1.#1.57. 815(s1) gmer sifaw e
ERIE R

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 11th January, 2019

G.S.R. 26(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :---

1. (1) These rules may be called the Notaries (Amendment) Rules, 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Schedule to the Notaries Rules, 1956, —
(i)  against serial number 4 relating to Gujarat, in column (2), for the figures “3000”, the figures “5000” shall
be substituted;
(ii) against serial number 9 relating to Karnataka, in column (2), for the figures “1500”, the figures “2000”
shall be substituted.
[F.No. N-15011/73/2018-DLA (N)]

ZOYA HADKE, Addl. Secy.

Note: The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide number S.R.O.
324, dated 14.02.1956 and were last amended vide notification number G.S.R 815(E), dated the 23 August,

2018.
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| 65] 7 faoell, gEar, et 30, 2019/9T9 10, 1940
No. 65] NEW DELHI, WEDNESDAY, JANUARY 30, 2019/MAGHA 10, 1940

fafer sir = J= e
(R #rf forwrn)
e
e faeeft, 30 S, 2019

ar.&.[. 77(F).—07 TR, Jed afafaam, 1952 (1952 71 53) #i 4 15 geT Ia< orf<ear
T TN F2d g, At [, 1956 H 3w Ferra e & foru Mefarfea e aqrdt g, staia—

(1) = fF==t =7 wfer A el (qEeT garge) FE, 2019 7
(2) Tg TSTIA H THTAT T ATEE HI TG g1 |

2. LY Fw, 1956, & ITEE TET 2@ § “HIH Af¥E, WA TER/FTHR A 6T e, (T FT
ATH)” 9TEaT S FHIFRT 6 I 9T “TIYh qi9d, AT ThTL/ATT qiad, TG GER/A=E, o, (T
T ATH) LRI 978 TG S0

[T /. TH-15011/01/2019-T=]

T ETEeh, 9% gf=

froqeft : q=r e aa F T, 9L E@R-3, 3T (i) § fRATE 14 wead, 1956 % €. e 324
FIET W19 T 10 o 3w oA 11 S9adt, 2019 it stfe@==r |, A%, 26(31) g sifaw
EEIECRERIRIE I

630 GI/2019 (1)
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION

New Delhi, the 30th January, 2019

G.S.R. 77(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952),
the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :—

(1) These rules may be called the Notaries (Second Amendment) Rules, 2019.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Notaries Rules, 1956, in Form IIB, for the words and brackets “Joint Secretary to the

Government of India/Secretary to the Government of ......... (Name of the State)”, the words and brackets “Joint
Secretary to the Government of India/Additional Secretary to the Government of India/Secretary to the
Government of ......... (Name of the State)” shall be substituted.

[F. No. N-15011/01/2019-NC]
ZOYA HADKE, Addl. Secy.

Note : The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide
number S.R.O. 324, dated the 14™ February, 1956 and was last amended vide notification number
G.S.R. 26(E), dated the 1" January, 2019.
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and Published by the Controller of Publications, Delhi-110054. A L O K Digitally signed
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| 644 73 faeetlt, FEar, Taw@r 6, 2019/@idE 15, 1941
No. 644] NEW DELHI, WEDNESDAY, NOVEMBER 6, 2019/KARTIKA 15, 1941

fafedr sik = W=
(Rfer % )
e
T2 faeetl, 5 7aFR, 2019

qr.H.fA. 821(31).—F==<1 TR, ey Afafa=m, 1952 (1952 FT 53) T &m<T 15 FIT Ja< afhai
FT TART F2d gU, ATl (A, 1956 FT AT HATEA FLA & [0 [ teriaa = aardy g, i -

1. (1) == F=HT &1 "fer am Jredr (daa genye) F=, 2019 81
(2) T TSI | I THTIA 0l ATE Dl TG i |

2. qredy EH, 1956 (F =8 286 T4Tq It MAH Hgl 47 g) & Maq 4 % ITEAH (1) & #0199
fRaferfem war som, sratq -

“(1) et & =7 # At & oo s srfe (B =ad =09 o “araes” g1 197 8) TIT-AN], T&7T
1 9T T&T 2 § G=T ST & UH ATt 1 ety (B =88 T80 T 99 ey Fgl
TAT &), TS a8 A3 TS § ATEEdT g7 =0 [T q=ieied #Y, Aaarsd saad &7 96|

3. 3% Aami & Faw 4 % sufRam (2F) st sufaaw &1 o BT smoe |
4. 3% At & (W 8@ % wor e Rferferd T Sios, i -

“89. HAAGTT THTIGS FT AH—7H 8 F Iutaayd (4) F aefi= s =raamg ywmores #1 &Afga
£ #1 "Jerg U W 92 aiw g9 i T gty F o | G S a9 | S99 WS &
TR F T eAEd ST GETT B AT T & a9 B e J 93 (g 91E) T8 T XVIH
AT T AT STOAT 1)

5744 GI/2019 )]
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5. 36 Il % W 14 % w0 9= Fefeed T@r s, s -

“14. Raoft TGT FEAT—IAF AledT TAF T & T T 6 Tgol TATg § THAT TLHE HT I
ZTT QEadl a9 o I (ohT T A1l Fedi o 7&7 XIV § U fFawoft s&qa & 17

6. I Al #, T=T 1 % I 9% fAafaiad T@r S, 91q -

871
[&e aw 4(2)]
Earal
1. BTG T ATH oottt
2. T/ T AT e,
3. ST AT ATET oot
4, | FATAST/AAAT/ATTT AT TINE G oo
5. TAT (AT oo
T s
TR TTATET v 7 - A e R
AT (FTITTT) oo
11 1 AU T T v, 5 I - L
TARIA/AATET oo 2 - AN THT o
6. | Sifere sEary (FuAT T weATId R Y TS TfAAT sele #:3)
7. fafers afvug &t ATETRT JETT ST aEE (FIAT T AT T ATATE F2)
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 5th November, 2019
G.S.R. 821(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of

1952), the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956,
namely :(—

1.

2.

(1) These rules may be called the Notaries (Third Amendment) Rules, 2019.
(2) They shall come into force on the date of their publication in the Official Gazette.

In the Notaries Rules, 1956, (hereinafter referred to as the said rules), in rule 4, for sub-rule(1), the

following shall be substituted, namely:—

ok wn =

“(1) A person may make an application for appointment as a notary (hereinafter called “the applicant™)
online in Form I or Form Il as applicable, addressed to such officer or authority (hereinafter referred to
as the “competent authority”) of the appropriate Government as that Government may, by notification
in the Official Gazette, designate in this behalf”.

In the said rules, in rule 4, sub-rule (2A) and (3) shall be omitted.
In the said rules, for rule 8B, the following shall be substituted, namely:—

“8B. Renewal of Certificate of Practice.- The Certificate of Practice issued under sub-rule (4) of rule 8
may be renewed for a further period of five years on payment of prescribed fee. An application for
renewal of Certificate of Practice shall be submitted online in Form XVI to the appropriate Government
before (six months) from the date of expiry of its period of validity.”.

In the said rules, for rule 14, the following shall be substituted, namely:—

““14. Submission of returns.—Every notary shall, in the first week of January every year, submit to the
appropriate Government, an annual return online in Form XIV of the notarial acts done by him during
the preceding year”.

In the said rules, for Form I, the following shall be substituted, namely:—
FORM I
[See rule 4 (2)]
Photograph
Name of the applicant.....................

Father’s/Husband’s name................

Date of Birth...................ooooinl.

Whether SC/ST/OBC/General........................

Address(residence)..........cceeviniiiiin. —mm-

Pin....ooo

Telephone/Mobile............ Fax.............. E-Mail...............
Address (official)....................o.L

Pin............ Aadhaar No. ......... PANNo......cooviiis

Telephone/Mobile............ Fax.............. E-Mail...............

Educational Qualifications (Please upload self-attested scanned copies).

7. Enrolment number and date of the Bar Council (Please upload self-attested copy)

8. PractiCing in........ccocoiuiiiiii i

CIVIL SIAC. oo
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Criminal SIde.......c.iiniiii e
Taxation SIAe.......c.viiriiiiii e
Revenue Courts.......o.ovviiriiiiii i,

9. Whether Income-tax  SSESSE........ceeviieiriienineenaneaannns

10. The application of (name of the applicant in block letters)
showeth.........oooiiiiiii

1. That the applicant is a person eligible for appointment as a notary under the Notaries Act, 1952, and
clause (a) of rule 3 of the Notaries Rules, 1956;

2. That the applicant practices as an Advocate...... ................ (herein state the name of the local area
and name of court where he intends to practice as an Advocate)

3. That the number of notaries practicing in the local area is insufficient for the requirements thereof
(Statement to be added stating grounds for requirement of more NOtaries)............cevveieiieineenneneann..

4. That no previous application of the memorialist has been rejected or withdrawn by him, within the
preceding six months;

The applicant, therefore, prays that the Government be pleased to appoint and admit him as a notary under
and by virtue of the Notaries Act, 1952 (53 of 1952), and clause (a) of rule 3 of the Notaries Rules, 1956, to
practice in.............. (Mention here the name of the local area where he/she intends to practice as Notary).

Signature of the applicant

Note : (1) No hard copies or advance copies of the application in Form I and Form II will be accepted. The
following documents shall be submitted at the time of the interview:-

(i)  Proof pertaining to date of birth, copy of Aadhaar and PAN Card (self-attested)

(i) Copy of Graduation Degree. (Self-attested).

(iii) Copy of Law Degree. (Self-attested).

(iv) Copy of Certificate of enrolment issued by the Bar Council concerned (self-attested).

(v) No Objection Certificate issued by the Bar Council concerned State need to be submitted on
selection as notary.

(vi) Experience certificate from the concerned District Judge or Presiding Officer of the court or
Tribunal where the applicant practices as an Advocate.

FORM XVI
[See rule 8B]
To,
The Law Secretary,
Department of Legal Affairs,
Ministry of Law and Justice,
Shastri Bhawan,
New Delhi.
Subject- Request for renewal of Certificate of Practice w.e.f.

(Regn. No. )
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Sir,
The applicant was appointed as Notary vide Registration No. w.e.f. to
practice as such, in and throughout . You are requested to renew the same w.e.f. to
at the earliest.
Name of the Applicant
Date:
Place:

[F. No. N-15011/56/2019-DLA(N)]
S. R. MISHRA, Addl. Secy.

Note : The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide
number S.R.O. 324, dated 14.02.1956 and was last amended vide notification number G.S.R. 77(E)
dated 30th January, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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EICERSIREEIGE]
(R =t fawmn)
EIPECE]

7% faeett, 25 W2, 2021

ar.an[. 341 (7). —F0T T, A srfafhaw, 1952(1952 71 53) @it 4T 15 g Ve
TTRAT T SN FXd gU, Tt (HaH, 1956 FT 37 Here" 3 o oy Mot e aardr g, =i -

1. (1) = Fret &1 A Ay (Femrere) frm, 2021 2
(2) TE TSI H YT T a0 F T g
2. LT ==, 1956 & F9w 3 # @< (Fd) & TATG MATIEd @€ &l GrEaterd haT ST 727

“(F 1) fesrimee srfesrre srfarfea, 2016 (2016 &1 49) F am=T 2 F @ (3) H FuTafvarioa
SHHTH FALTHAT FTAT F15 A<k ST F0 F F9 A9 99 F &S a9t F 9 § 9979 77

RTEN”

[£.9. 5. 378186/2021]
Trereie fig T, 9w gt
qe: wE e @1 14 w33, 1956 T 9T UH.3.6M. 324 F qgd 91d & o=, 90 |, @2-3

SYEE (i) § TRt & 7 o7 o fGAiE 5 9997, 2019 &t Afag=ar dear ar.F.M. 821() ®
Ted THH ATaw Femas 3 7 2|

2810 GI1/2021 )
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 25th May, 2021.

G.S.R. 341(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of
1952), the Central Government hereby makes the following rules further to amend the Notaries Rules,

1956, namely :—

1. (1) These rules may be called the Notaries (Amendment) Rules, 2021.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Notaries Rules, 1956, in Rule 3, after clause (ab), the following clause shall be inserted,
namely-

“(ac) a person with benchmark disability as defined in Clause (r) of Section 2 of the Rights of
Persons with Disabilities Act, 2016 (49 of 2016), who has been practicing for at least seven
years, as a legal practitioner.”

[E.O. No. 378186/2021]

RAJVEER SINGH VERMA, Addl. Secy.

Note : The principal rules were published in the Gazette of India, Part Il, Section 3, Sub-section (i), vide
number S.R.O. 324, dated the 14th February, 1956 and was last amended vide notification number
G.S.R. 821 (E), dated the 5th November, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR 222
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No. 603] NEW DELHI, MONDAY, OCTOBER 18, 2021/ASVINA 26, 1943
&t sie = weey
(Fafer =t fasrm)

e faeelt, 18 srrqae, 2021

ar.#.[. 746(31).— e srfarfRaw, 1952 (1952 &1 53) Fit & 15 § o 9T<hat &7 T Fd
TU T GLEY TAEgT Aledt =aH, 1956 ¥ ¥ F9med F3d & forw Maforted Raw aardr 8, sraiq—

1. (1) Rt #7 "terd 9 qredr (FA geng) [9, 2021 2
(2) T I TSI | THTF T ARG FT TIT 20|

2. el FaH, 1956 & AT H, I T« F Hated wH H. 13 F qTHA-
(i) =69 (2) ¥, 2650° 9T F T T, ‘5150° 3iF T SO
(i) =T (3) #, 2625 S F T W%, 5125’ 9 T& U

[€.47T. /. 388030/2021-TT#]
Tt fiig amf, e A

qe : g F9H, 97 & To 9, aE-11, @2-3, 3uEe (i) § #w.i.em 324 fGAiE 14 wead, 1956 #
TERTTAT T 0 o 3T foeeT st ar.an.[. 341(3), feqi® 25 7, 2021 ATE=AT 9eT %
Tgd g AT|

5986 G1/2021 )
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 18th October, 2021

G.S.R. 746(E).—In exercise of the powers conferred by section 15 of the Notaries Act,
1952 (53 of 1952), the Central Government hereby makes the following rules further to amend the
Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaries (Second Amendment) Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Schedule to the Notaries Rules, 1956, against serial number 13 relating to Uttar
Pradesh,-

Q) in column (2), for the figures “2650”, the figures “5150” shall be substituted ;
(i) in column (3), for the figures “2625”, the figures “5125” shall be substituted.
[E. O. No. 388030/2021-NC]

RAJVEER SINGH VERMA, Addl. Secy.

Note : The principal rules were published in the Gazette of India, Part Il, Section 3,
Sub-section (i), vide number S.R.O. 324, dated the 14" February, 1956 and was last
amended vide notification number G.S.R. 341 (E), dated the 25" May, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  ALOKKUMAR
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fafir sir =g WA
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sfage
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WFLA. 501(37) —F3 WHK, W Afufrm, 1952 (1952 H153) T ¥RI15 mmmmmw&
T, T Fram, 1956 w1 sl gt w6 # o Frafafan frog s 2, sy -
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L]

[t = 5(271)/2001 -
AR, W, i, TR wiEE
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MINISTRY OF LAW AND JUSTICE
{Department of Legal Affairs)
NOTIFICATION
New Delhi, the 24th August, 2006

" GS.R 501(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 {53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely .—

l. {1} These rules may be called the Notaries (Second Amendment) Rules, 2006.
{2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Notaries Rules, 1956, in the Schedule, in column (1), againgt serial number 25 relating 1o *Goa” , in
column 3). for the figure “S07, the figure “75” shall be substituted.

[F. No. 5(271)/2001-NC)
R. M. SHARMA. Addl Secy.

Note :—-The principat rules were published in the Gazette of India, Part 11, Section 3, Sub-section (1) vide number $.R.Q.
324, dated the 14th February, 1936 and subsequently amended by G.S.R. 370(E), dated the 8th July, 1997, G.S.R.
SA7(E), dated the 31st August, 1998, G.S.R. 17(E), dated the 5th January, 2000, G.5.R. 262(E), dated the
28th March, 2000, G.5.R. 630(E), dated the 2 st July, 2000, G.5.R. 172{E), dated the 12th March, 2001 and G.S.R.
I E), dated the 9th May, 2001, G.5.R. 460(E), dated the 25th Jung, 2001, G.S.R. 464(E), dated the 9th June,
2003 and G.S.R, 296(E), dated the 19th May, 2006.

!’rlr-ncd Ly the Manager, Govt of India Press, Ring Roud, Mayapuri, New Deihi-110064
and Published by the Controller of Publications, Delhi-| 0054,
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( fatus omst faomn )
SrErgEr
=% faeed, 19 1E, 2006

wraht fr 296( 31—y TR, AR afafaem, 1952 (1952 153) =1 910 15 51 <o wiwEl &1 ¥
S gu, A o, 1956 F1 o el I3 & firg Frafefea frm e 2, sty -

1. (1) 2 fat &1 afye A9 F) (demega) e, 2006 21
(2) 4 TS ¥ TFRE S G0 F 999
2. At Fram, 1956 =1 aggEt A,

(i) T (1) §, s, efiaron, et ol 9’ ® wefus w9 wew® 11, 17, 29 31 35 & 9or @ (1)
H 11425, 475, 325 BN 25" ST SNT YIR)  TF W FEW: 1638, 713, 488 X 38" veE A F T F0H|

(i) =™ (1) &, * 309 1, T, wed W31, AfverTg, Heng 3T it ¥ Hatva W W 1,5, 6,7, 8

3127 F TR T (3) § 575,375, 1125, 725, 875 ST 400" TR 3T WE % TR WOFE: (1863, 563, 1688, 1088,
1313 #r 600" =% 3f &F T@ S -

[T ¥ 5(271)/2001 T ]

Teoqur ; —vyet Tt A & T, I OL, @S 3, SU-are (i) # i 324, @ 14 B, 1956 T THRE BT
T 9 ST AT ITF GG WAFHLFL 370(30), @ 8 e, 1997, WHLF. 547¢ 3), i@ 31 e, 1998, WAL
17(3), @ 5 SAE, 2000, MFLFL 262(31), TG 28 I, 2000, TALH, 630(3), T 21 §EE, 2000, THLF

172030, at 12 =14, 2000 sf M1 330030, e o W, 2001, MAFR. 460(37), TEE 25 I, 2001 3R M fAL
467 (31), TE 9 57, 2003 B W TN

1513 GI2006 n
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affsirs)
NOTIFICATION
New Delhi, the 19th May, 2006_

G.S.R. 296(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1938, namely :—

i.{1) These rules may be called the Notaries (Amendment) Rules, 2006,
(2) They shall come into force on the date of their publication in the Offictal Gazette.

2. In the Notaries rules, 1936, in the Schedule.

(iyincolumn (1) against serial numbers 11, 17, 29 and 35 relating to ‘Punjab, Haryana, Delhi and Chandigarh’, in
column (2}, for the figures 425,475, 325 and 25, the figures 638, 713, 488 and 38" shali respectively be substituted.

(ii) in column (1), against serial numbers 1, 5,6, 7.8 and 27 relating to ‘ Andhra Pradesh, Kerala, Madhya Pradesh,
Tamil Nadu, Maharashira and Chhattisgarh’, in column (3}, for the figures 575, 375, 1125, 725, 875 and 400, the fugures “363,
563, 1688, 1088, 1313 and 600” shall respectively be substituted.

[F.Ne. 5(271)/2001-NC]
R. RAGHUPATHLE, It. Secy. and Government Counsel

Note : The principal rules were published in the Gazette of India, Part I1, Section 3, Sub-section (i) vide number S.R.0. 324
dated the {4th February, 1956 and subsequently amended by G.S.R. 370(E), dated the 8th July, 1997, G.S.R. 347(E) dated the
31st August, 1998, G.S.R. 17(E), dated the 5th January, 2000, G.5.R. 262(E), dated the 28th March, 2000, G.S.R. 63((E), dated
the 21st July, 2000, G.S.R. 172(E), dated the 12th March, 2001 and G.S.R. 330(E). dated the Oth May, 2201, G.S R 460(E), dated
the 25th June, 2001 and G.S.R. 464(E), dated the 9th June, 2003,

Printed by the Manager. Govt. of India Press, Ring Road. Mayapuri, New Delhi- | 10064
and Published by the Controller of Publications, Delhi-110€054,
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MINISTRY OF LAW AND JUSTICE
(Departm ent of Legal Affairs)
NOTIFICATION
New Delh;. the 14th November. 2011

GS.R.808(E).|p, exercise ofthe powers conferred
by Section 15 of the Notarjes Act, 1952 (53 of 1952), the
Central Government hereby makes the following ryles
further to amend the Notaries Rules, 1956 namely :—

Amcndmcm} Rules, 2011
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